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MR. SPEAKER: That motion will
come when I decideabout the admissi-
bility. If you have got any submission
against my ruling you can come and
discuss with me,

SHRI ARIF MOHAMMAD
KHAN: Sir, this is a well-established
convention and ru'e that such Notices
mus: be given on the same day on
which a matter has arisen or has be-
come publicly known. Sir, this matter
became publicly known about two
months back. So, Sir,..

MR. SPEAKER : Have you got
anything more to say !

SHRI ARIF MOHAMMAD
KHAN: What I submit is this.

(Interruptions)

SHRI ARIF MOHMD. KHAN:
My final "submission is this Sir, the
amount collected by Chaudhuri Charan
Singh for Kisan Rally, the amount
collected by Atalji for Deen Dayal
Trust and the amount collected by
Mr. George Fernandes runs into
crores and theyhave given this notice
only to hide their own sins, their own
mlstakes.

MR. SPEAKER : Disallowed.
No point of order. Mr. Shejwalkar.

SHRI K.P. UNNIKRISHANAN:
(Badagara) : Irise on a point of order.
Please refer to Rule 337. This is my
point of order. Rule 337 savs about
this. Certain notices were given
in relation to a subject, already
discussed, Now, Sir, what I want

to say is this

(Interruptions)

MR. SPEAKER : You always
do that. ...

(Interruptions)
SHRI K. P, UNNIKRISHNAN:

I am on a point of order. I amsay-
ing about Rule 337. You have to)
listen to me; Iam on a pointof order,
Sir. You have to listen. Sir, a

number of notices were given to you
by hon. Members on this question
of Mr. Antuay's collections and
disbursements and so on. And what I
want to know is only this, How you
have used yourdiscretion to muliate
our notices  Sir, you have certain
powers under Rule 337, where, you
can alter a notice.  Your Sccre-
tariat can do it subject to rule 337.
But you can not go beyond Rule 337
and change the notices.  This is
my point of order, because, it aflects
the allot. Then T would like to
heve a  carification  from you
how you changed our Notices
and  how your Secretariat
changed it without even asking us
about ‘t. The normal convertion
has always been that whenever a
notice is changed, it is done in con-
sultation with the Member concern-
ed. Iam onlysaying that you have
denicd this opportunity to us.

MR. SPEAKER : May 1 tell
you It is always done been like
this. It has always been done like
this in consu'tation with the Member.

SHRI K.P. UNNIKRISHANAN
Here it is not been done in consulta-
tion with the Members.

MR. SPEAKER : I have taken
the approval of Mr. Shejwalkar, and
done ic. We have alrcady done it in
consultation with Mr, Shejwalkar
and it has been approved by him.
Yes, now Mr. Shejwalkar.

12 30 hrs.

CALLING ATTENTION TO

MATTLER OF URGENT PUBLIC
IMPORTANCE

REPORTED IRREGULARITIES IN
GRANTING INCOME TAX EXEMPTION
TO CERTAIN TRUST IN MAHARASHTRA
AND MAL-DISTRIBUTION OF ESSENTIAL
COMMODITIES IN THAT STATE.

SHRI N.K. SHEJWALKAR
(Gwalior): I call the attention of the



311 Irreguldrities in SEPTEMBER 2, 1981 income-tax exemptions 312

to certain Maharashtra Trusts (CA)

[Shri N. K. Shejwalkar]

Minister of Finance to the following
matter of urgent public impor ance
and request that he may make a
Statement there on:—

“Reported Irregularities in
granting income-tax excm-
ptions to certain  Trusts in
Maharashtra and mal-dis-
tribution of essentizl  com-
moditics in that State.”

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
Mr. Speaker, Sir, there have beer
press reports alleging some irrve-
gularities in the matter ol granting
income-tax exemptions to certain
trasts in Maharashtra. The refer-
ence apperars to mainly relate to
Indira Gandhi Pratibha Pratisthan
and Konkan Unnati Mitra Mandal,
Bombay.

The first mentioned Trust was
established on 18th October, 1980,
The objectives of this Trust, inrer alia,
are to give encouragement, recong-
nition, promotion, aid and assistance
to talented persons in the fields of
literature and in fine arts in the State
of Maharashtra; to give training
and financial aid to such persons to
start promotional activities with a
view to giving them gainfel employ-
ment; to assist such persons belonging
to the weaker scctions and to provide
medical treatment to the sick and
disabled among them.

Under section 80G of the Income-
tax Act, a texpayer is entitled to a
deduction in respect of donations to
certain fund and charitable institu-
tions. Speaking generally, the dedu-
ction is allowed in an amount equal
to 50 per cent of the donation, In
order to qualify for such deduction,
the institution or the fund should,
among other requirments, qualify for ]
exemption from income-tax under
section 11 or clawes (22), (22A),
(23) or (23C) of section 10 of the
Income-tax Act, With a view to
having uniformity in the assessment
of donors who may be so read far and

wide, Commissioners of Imcome-tax
have heen empowered to give certi-
ficates to qualifving charitable insti-
tutions to enable the donors to obtain
tax exemption in respect of donations
made bv them.  Since the objectives
of the Trust were charitable and the
Trust satisfied other conditions laid
down in this behalf, the Commissioner
of Income-tax, Bommbay Citvissued
a certificate under section 880G in
the case of the Trust. This certi-
ficate is valid up to_ 31st December,
1081, According to standing Tps-
tructions of the Central Board of
of Direct Taxes, exemption certi-
ficates are initially issued for one year
and may, alter scratiny of accounts of
the first vear, be rencwed for a longer
period not execeeding three yeors.
These instructions have, by and large,
been followed in the case ol this
Trust a. well.

As regards the Konkan Unnati
Mitra Mandal, Bombay, the main
object of the institution 1s to under-
take programmes of rural develop-
ment in the districts of Thane,
Raigad and Ratnagiri of Maharashtra
State. The institution drew up a
programme of rural development
covering 4,785 villages in  these
districts and applied for approval of
the institution as well the programme
of rural development under section
35CCGA of the Income-tax Act.
Section 35CCA provides for deduc-
ion of the whole of the amount paid
to approved associations and institu-
tions for carrying out rural develop-

~ment  programmes,  Approvals in
this behalf are granted by State level
[ prescribed authorities which consist
of the Commissioner cf Income-tax
and Secrctary of the State Govern-
ment.  The applications were duly
considered by the prescribed autho-
rity for the State of Maharashtra
and the institution as well as the
programme  of rural development
drawn up by it were approved. The
approved  programme of rural
development includes  construction
of school rooms; employment of
honorary workers for adult literacy
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and supply of textbooks and uniforms
to the deserving students; constru-
ction of community halls; provision
of assistance in the establishment of
village and cottage industries in the
co-operative sector; establishment of
vocational training centres: nutrition
programme for providing medicines
and equipment to the existing pri-
mary Health centres and construction
of biildings for 100 new primary
health centres; providing nutritious
food to children and expectant and
nursing mothers ;  drinking water
supply schemes involving contribution
towards cost of piped water supply
schemes to he implemented by Gove-
rmment; irrication prooranume, elc.
The estimated cost of  the rural
development projects approved by
the preseribed autherity would amout
to Rs. 67,92 crores over a period
of three vears. The programme of
rural development approved in this
case is ip aceordance with the cuide-
lines applicable in all such cases. The
approval granted to the progranune
will he valid from rith April, 18
to 31st NMarch, 10814, In this conn-
ection, it may be mentioned that
section 35CCA cmpowers the pres-
cribed authority to grant approval
fur a period uot exceeding three
years at a tme.

The Call Attention notice also
refers to maldistribution ol cement,
This is not founded on facts.  Tle
Maharashua Government have a
well defined system for distribution
of cement. At the State level there
is a high level Copmittee of Minis-
ters and « flicials which reviews the
requirments  of  the  Government,
quasi and loca! Government  bodies
and the general public, and alloeates
the available cement between these
scctors, At the district level there s
a Commitice vnder the Chairman-
ship of District Collector to distribute
the cement  between the Talukas
At the Taluka level there are cement
distribntion  committees under  the
Chairmanship of the local MIAs.
There is a vegular system of registering
applications and verifving require:
ments of applicants, Government have

given guidelines for the functioning of
the cement distribution committees,
All this will go t¢ show the adequacy
of the ditribution system. This
distribution system has been  consi-
stently followed by the Statc Govern-
ment and as such there i3 no basis
for saying that their has been a
maldistribution of cement.

Owing to inadequate availability
rclative to overall needs it has not
been possible to fulfil the require-
ments either of the public or the
Government  and semi Government
badies,  Further, since the priority
sectors substantially pre-empt supplies
it has not been possible to meet the
demand of the public,

I' wish to add that the supplies
are hikely to iimprove this vear and
this problem will not arise.

SHRI HARIKESH BAHADUR
{Gorakhpur) : I am on a point of
order,

MR. SPEAKER : No point of
order.

SHRI K. P- UNNIKRISHNAN
(Bagagara) : You must hear the
pointof order. This is a very im-
portant point of order,

(Interruplions)

SHRI HARIKESH BAHADUR:
The Spcaker, Mr, Ananthasavanam
Ayyangar gave a decision on March
19, 1958. This is from the Lok
Sabha Debates 1858 —page 5615-16.
I would like toquote.. ... (Interrup-
tions) 1 would like 10 quote from
that, This is from the Lok Sabha
Dcbates on pages 56rs-16. This
is my point of order under rule
376.

(Interruptions)

“Whenever & Minister makes a
statement in answer to a Call Atten-
tion notice he should cover all the
points that have been raised on the
subject in various notices, copies of
which  would Dbave reached lLim
by then.”
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SHRI K. P. UNNIKRISHNAN:

‘Given in various notices’,

SHRI INDRAJIT GUPTA
(Basirhat) : Several notices have been
given, This is the ruling of your
predecessor. You cannot brush it
aside like that,

SHRI HARIKESH BA'1A-
DUR : Compulory collection {rom
the sugar co-operatives, inducstrial
alcohol (Intsrruptions) and collections
from Wine Merchants’ Association. .
(Inlerruptions)

SHR1 INDRAJIT GUPTA :
This is a ruling of your predecessor,
You cannot brush it aside. (Iaterrup-
tiuns)

MR. SPEAKER : He has ans-
wered all those things that are in this
notice.

(Interruptions)

MR. SPEAKER : All the points
raised in thisnotice he has replied to :

SHRI K. P. UNNIKRISHNAN :
Pleased check ur before yousay any-
thing, Please check up the prece-
dents in this House. You should
study the ruling. (Inferruptions)

MR. SPEAKER : [ have studied
the ruling. Whatever the points
raised in this notice,

(Interruptions)

SHRI INDRAJIT GUPTA :
That is not the rule. .

MR. SPEAKER : How can he
know what are the other points ?

SHRI INDRAJIT GUPTA :
That is thz ruling of M. Anantha-
sayanam Ayyangar. You have over-
ruled Mr, Ayvangar’s  ruling.
Let it be on record that you have
overruled his ruling.
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MR. SPEAKER : How can he
know what is in the other notices ?

(Interruptions)

THE MINISTER OF COMMU-.
NICATIONS (SHRI C.M. STE-
PHEN) : Here is a later ruling,
Here is a  later  ruling, “While
replying to a Call Attention notice,
a Minister cannot be compelled to
give  information on any point
which does not arise directly from
calling attention notice”,

This is a clear one. This was
given on 7-7-1977.  (Interruptions)

MR. SPEAKER : How doces he
come to know ? How does he come
to know of the others?

(Interruptions)

MR. SPEAKER : There is no
relevance.

AN. HON. MEMBER : You
should send all the notices to  the
Minister. (Interruptions)

MR. SPEAKER : He has given
a comprehensive answer,

(Interruptions)

ot wea fagrdr qroddt (¢ faeety):
#T A Fama f& S Fifes are §
34 # A %13 & Nfza 33571 99 w0
g?

MR. SPEAKER : The Minister
is supposed to give an answer to
what he has been given. That is
all.

N wee fagret add : mig
qI+T ®ed qTZA @ E WL AQT w A
IW®EN



317 Re. Calling Attention BHADRA 1

AN HON, MEMBER : I want

to mention. (Interruptions)

MR.SPEAKER : When I amon

my legs you are supposed to sit
do);m.g Tell this hon. Member,
he should know the rules. (Interrup~

frons).

AN HON. MEMBER : Mr.
Speaker, Sir, ...** (Interruptions)

MR. SPEAKER : Wha'ever he
says is not going on record.

(Interruptions)

MR., SPEAKER : This is the
consolidated notice of the calling
attention to which the Minister is
supposed  to reply znd that is what
he has done,

SHRI INDRAJIT GUPTA :

Youare over-ruling Mr, Ayvangar ?

MR. SPEAKER : This is my
ruling, what 1 have given,

{Interruptions)

SHIRI HARIKESH BAHA-
DUR : What about my point of
order ?

MR. SPEAKER : I have over-
ruled you. Mr. Shejwalkar.

(Int:rruptions)

MR. SPEAKER : No poirt of
order now. vz Wmy g7 fzgz
Tga & v o« ?

SHRI SATYASADHAN CHA-
KRAVORTY (Calcutta South) : A
few moments ago, the hon. Minis-
ter, Mr. Stephen, was quoting fromn
a book. May I know from what
book he was quoting ?
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SHRI C.M. STEPHEN : That
was the ruling given by Mr. Hegde.
I was quoting the ruling given by
Mr. Hegde.

SHRI SATYASADHAN CHA-
KRAVORTY : Isthat book authen-
tic ? (Interruptions)

No, Sir, it is not authentic,
(Interruptions)

MR. SPEAKER : Mr. Shejwal-
kar. Plcase confine yoursclf to the
subject.

SHRI N. K. SHEJWALKAR :
Sir, 1 was rather surprised and rather
disappointed when I read the state-
ment  given by the Minister., The
matter was regerding the Trust ;
and regardiug the supply of cement,
Mainly these two points were raised,
Regarding the Trust, the Minister
has been kind enough to reply regard-
ing twoor thiec points. But even
then so many points which arise out
of this matter have been, I think, de-
lib-rately suppressed. May I must
know as to how many Trusts there
are initiated by Shri Antulay ?
(Interruptions). 1 need not reply to
these interruptions.

MR. SPEAKER : You direct
your submission to me.

SHRI N. K. SHEJWALKAR :
This is a publication by the Maha-
rashtra  Government.,  *‘ Antariche
Boay’. It was reproduced in the
Maharashtra Times recently. What
is said by Mr, Antulay is this. This
was a specch he give on 28th March,
1981 in Pune :

(Interruptions)
I consider it a vary serious ma‘ter.

I am trying to keep the level of the
debate high instead of goinglow. I

et —— ~

**Not recorded.

hope the hon. Members will 2lso
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cooperate, If there are other matters
of serious nature, they can raise
them subsequently. If they want to
bring them under this discussion,
they are welcome. 1 am not shy of
it. But I am quoting and not read-
‘ng.

‘T FOTC MIAT HIST ATAHIAAT

T g A ATAT {1 F{TA

RIAAT  ZAAGET qI T

gEA | TR zrEgEal-

nET  TET, ¥ ITFE
MATITA AE | gER
TA%T 2% gTawr @Al
TUH AR WA AT |
AT HYA THAT TAFT W,
e i IS e
TR fRwEa 4 gara
AMa FIEY 17

SHRI R. VENKATARAMAN
I accept whatever you say as correct.
You give the English version of it.
We will accept it, because we would
not understand what it is.

MR, SPEAKER

‘ You just
translate it.

- SI_IR[ N, K. SHEJWALKAR :
I'wo lines more and then I will trans-
late it.

YT ZRE QIAF, 9igz Zex ZeTa
AMATT | Ay HEHT AT HAT B2
A% AT WF | At A T w3
91 g oA w7 0 74T @E wig,
IERT Frar wfgeoa, fafas zezeans
THIX  FqZ w;E §9T e
gifaa |

The substance is : “When any rich
man copes to me I tell him that on my
table there are 12 crusis. Some of them

ving income-tax cxemption to
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the extent of hurdred per cent and
some upto 50 per cent, You have
got nothing to do of your own.
What you are going to pay as tax
will go to the trust if you pay here.
This is the thing which we have taken
out of these 12 trusts, (Interruplions)
I am sure that within a few months
the amount collected will be from
Rs. 55 to 6o crores,” He said this in
March, 1981. (Interruptions)

MR. SPEAKER : What is this?
why are vou interrupting? Why can’t
you sit and listen ?

SHRI N. K. SHEJWALKAR:
Let the people judge as to what has
been hapnening in the House and wha
are the people objecting. (Interruptions)

MR. SPEAKER : Let the House
run. If you do not want to discuss,
let us disperse,

SHRI N. K. SHEJWALKAR :
This is another publication, a pub-
lication printed at the Government
Central Press, Bombay, published by
the Director-General of Information
and Public Relations, Government of
Maharashtra, At page 15 of this
publicz tion it is written,

“ Indira Gandhi Pratibha Pra-
tishthan to give recognition and
and to encourage ‘talen-
ted people in the field of li-
terature and fine aris.”

MR, SPEAKER : I has come

in the statement.

SHRI N. K. SHEJWALKAR :
The next sentence is important. 1
am quoting it. If the hon. Speaker
does not want me to quote, I will
not.

MR. SPEAKER : It has come
alreacdy ; that is what I said.

SHRI N. K. SHEJWALKAR :
You are not allowing me to lay it on
the Table, I am requesting you.
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MR. SPEAKER : I am not ob-
jecting; he is repeating. T do not want

him to repeat it,

SHRI N. K. SHEJWALKAR :
The words are :

“The Government of Maharash-
trasct up a foundation or Indira

Gandhi.”

e words are ¢

“The Government ol Maharash-
tra set up a foundation for
Indira Gandhi Pratibha Pra-
tishthan. The  Pratishthan will
have a fund of Rs. 5 crores. .. .7

I need not go into that. The empha-
sis is on the words.  “The Govern-
ment of Maharashtrasetup a founda-
tion” with your permission, I am
laying * this on the Table of the
House,

MR, SPEAKER : I will look
into it.

SHRI N. K. SHEJWALKER:
Recently, what has come out is that
this is not a public trust, ir is a pri-
vate trust; it is not a  Government
trust, it is a private trust.  What
iy the fact 2 Is it a private trust?
Because, somebody will say “‘this
) publication is not correct; somebody
will say “Mr. Antulay’s statcment
1« not correct”. ... (pnterruptions)

MR. SPEAKER: Let him clarify

1,

SHRI N. K. SHEJWALKAR :
What s the fact ? Is it a public
rust or a private trust or a Go-
vernment trust ? That is very ma-
terizl to judge as to what procedure
has been followed under sections
80 or 35 of the Income-tax Act.
Ifitis a private trust then, in the

# case of Section 8o, the proczdure is
cutirely different; they must seck
permission, enquiry ha, to be made
and so on.
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Another question is, if it is a
private trust, whether any enquiry
has been made as to what are its
activities, what it has been doing
and whether such an exemption
should or should not be allowed.
So far as the staiemenis of Mr.
Antulay are concerned, they are most
confusing and they create a serious
doubt in the minds of the general
public. It is not only once but
several times. .. ... (Interruptions)

MR. SPEAKER : Order please;

Ministers are included in tha*,

SHRI N. K. SHEJWALKAR:
He said: “for party funds Ihave
collected this fund”. He has said
that, ... (Interruptions)

AN. HON. MEMBLCR: He
never said like that,

MR. SPEAKLER: The Finance
Minister will teply to him, not you,
Whether it is right or wrone, he
will  reply.

SHRI N. K. SHEJWALKAR: I
have sothall a dozen papxs from
which it appears, ... (Interruptions)

13 hrs.

Sir, he further savs: “No, no,
I did not collect the money for
party lunds, but I had eollected
the money for Trusts only,” He
himself’ has denied later on, T am
just poinding out as to how much
reliability should be given to the
scatements of Shri Antulay, Earlier
he said that ‘I have tabled 12
Trusts’. Later on he said ‘I have
tabled 6 or more.” One or seven,
he do=s not say about that. And
similarly here, he SAYS. ...
{(Interruptions). Sir, what s the
nature of the Trusts ? ] want to
know from him. Earlier jt was
said that it was in the name of Indira
Pratibha Pratisthan,  Recently i

* Th: Spzaker not having subszqu:ntly

accyrded th: n=z=:5a7y v -

sion, ths pahlicatioa wasnd: trzat2d as Laid oa the Table.

86 LS—11.
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the papers it appearcd that the
name of Indira has been dropped.
Now, it is only ‘Pratibha Pratisthan-.
Sir, how can it be done ? Even
if it is a private trust 1t canuot be
done just by one decision or one
staternent of the Chairman wirhout
the permission of the registering
authority. Sir, f 11 s a_society
n-gistt:n-.d vndet the ) Socictics Ac_t,
after all any change in the name is
a very material thing and it kas to
be intimated to the concerned au-
tFority without which it is n lp:oss:lb]t'
to change the name. How it las
been done ? In these things and
in so many other things why not
they show as the property of the
trusts

Sir, there is a cheque in the name
of this Pratisthan.  Now, what will
happen ?  Will the  accounts
change or the accounts will remain
in the same name 2 All these things
are considered as if it is a

ersonal matter  and  nobody is
ooking after that. Probably they
have closed theit eyes and are not
looking into that.

Therefore, I want to know fiom
the hon. Minister, actually what
is the nature of the Trust and how
and when these sanctions under
Section 35 and Section 8o. ...

(Interruptions)

MR. SPEAKLER: Will the hon.

gentlemen  remain silent ?

SHRI N. K. SHEJWALKER:
Under Section 35 or Secction 8o
when were the applications made ?
How many Trusts were ithere ?
The date of application is given
here, but the date of sanction has
been  very safely  omitted. When
actually the sanction was given
and whyv it was given for three years
and wbat is the list of those  Trusts
and ir cach case what has hap-
pened ? The House would like
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to know. This is actually collection
by means of Trusts. Is it a vo=
luntary collection ? It is extortion
of money. It has been forcibly got.

(Interruplions)

SHRI HARISH CHANDRA
SINGH RAWAT (Almoa): Sir,
I am on a point of order under Rule
197.

(Interruptions)

SHRI N. K. SHI;JWALKER: I
will quote only the ex-Minister,
When she was Minister  Shrimati
Shalini Patil said in her statement
that this ic a sort of ‘fizia’ which the
Mughals v:ed to collect in (hose
days. Sr, what happened
actua'ly, The  President of the
Segar  Karkhana Sangh, Mr.
Madhavrao Boraste, died and Mr.
Antulay was after the money, after
the cheque. So  those  people
brought the cheque from the Co-
operative  Sugar Company, Mrs.
Shalini Paul got it, so  she was
compelled on  telephone again and
again  stating that ‘the amount
should be remitted to us because the
television people were waiting  for
her. ...

SHRI HARISH CHANDRA
SINGH RAWAT: Sir, I am on a
point of order.

MR. SPEAKER: No point of
order, please sit down,

SHR1 BALASAHEB VIKHE
PATIL (Kopargaon) : I am on a
point of order.

MR.SPEAKER: Pleasesit down.

SHRI BALASAHEB VIKHE
PATIL: I am the Vice-President of
the organisation. The facts stated by
him are not true.

There was no compulsion. A
resolution was passed ..

(Interruptions).
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MR. SPEAKER: Please sit

down.
(Interruptions)

MR. SPEAKER : He can
come on a point ol personal explana-
tion later on.

(Interruptions)

SHRI N. K. SHEJWALKAR:
Madam was so sorry that the Presi-
dent of the. ., .

(Interruptions)

MR. SPEAKER: Will you
please keep silent now? It is too
much already. Shri Shejwalkar.

(Interruptions)

SHRI N. K. SHEJWALKAR:
I, unfortunately, cannot shout. Ma-
dam has said. . .,

(Interruptions)

MR. SPEAKER: No lunch.
You have not given me any respite,
I will not let you have lunch.

(Interruptions)

SHRI N, K. SHEJWALKAR:
The Chief Minister was not at all
bothercd about the death of the
President of Sagar Karkhanna. From
those socicties Rs. 2-5 crores were
collected. They weie no. worried
about his death. They were worried
only to extract that amount, Do
you know what happened? She had
no cheque with her at that time
at Nasik, The amount was taken
from the Apex Bank President, Shri
Gulab Rao Padul., He sent that
amount to Bombay. .. . (Interruptions).

WU WERT : {7 AW A7
RF T A1 Af ? ¥ g3 AF A varx
AN TR AT T7 wETA AR IA

Please tell vour Members to behave.
Can anybody take care ofii ?
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SHRI N. K. SHEJWAKLAR . If
it is not extortion or if it is not *jazia. .
(Interruptions).

WUA WFRY : A AT AR
A A1 UF FZT YT TAAT

(s7ra)

SHRI SATYASADHAN CHAK-
RABORTY: You should stop it
(Interruptions)

SHRI ATAL BIHARI VAJ.
PAYEE: He is an interested party.
(Interruptions)

SHRI K. P. UNNIKRISHNAN:
He should not be allowed, (Interrup-
tions)

MR. SPEAKER: Whatever is
without my permission will not form
part of the record.

(Interruptions) . **

WU WERG : WY dMm 3zl 9%
onr F3 T agz @nr gAr A
A0 A9 /T F40 THA S 4
Itis too mu h.

(s7zama)

qeus wERY oAy a4fsma ome
dz wru 1 fafqezx arga =mTAr
sarg 8 . anr FAFl A
T FAT | E-TA-AFNIZE-IRE
fearé ) mrg 74t w8 sAa% @
(ol 4!

0% ®iAAG g3
#Fv4 98T SiigT

weqw WEWR : ArT ¥ AL AA
7 g wEr & w Grew A 3
AAITATT AN, w7 qifwa g7 § AN
s77 &, 3 78T

= agl,

**Not recorded.
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SHRI N. K. SHEJWALKER:
After all, I am going to establish the
case. 1 am going to ask the hon.
Minister whether it actually amounts to
an offence or bribery under Section 161
of the Indian Penal Cnde read with
the Prevention of Corruption Act.
For that purpose, I have to demons-
tratc and ‘et the House know that
these were never voluntary donations
and that these were cxtortions.  If
they admit that, 1 will not quote
anything else. If they admit that
these arc extortions, I will sit down?

MR. SPEAKER: You just put
a question and he will reply.

SHRI N. K. SHEJWALKER:
He said that there were certain com-
panics which have voluntarily paid
the amount, 1 cite only two illus-
trations. Onc company’s name is:
Vriddeshwar  Jagdamba Co. It is
a sick sugar mill. [fts gencral body
disregarded this thing andthey refused
to pay anything as a donation. But
therealter, the directors were forced
to pav the amount,

Then, sugarcane growers were ask-
ed to pay Rs, 2725 p. 1o Rs. 2,50 p.
per tonne to the institution out of
their own money. Is it {rom the rich
people, as was said by the hon,
Minister ?

There is another document, a
telegram, which was scut. The tele-
gram, 1 appears, savs: “Indira
Gandhi Pratibha  Pratishthan, Go-
vernment of Maharashira, requires
yowr cheque positively by 21st.”
This is the telerram which was sent.
Am | wrong in saying that there
18 a confusion ?

THE DEPUTY MINISTER
IN THE MINISIRY OF COM-
MUNICATIONS  (SHRI VIJAY
N. PATIL) : 1 am ona point of
order, Sir. Under rule 197,
“There shall be no  debate. . ..”
He is debatine  (Interruptions)
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SHRI N. K. SHEJWALKER:
So far as this part is concerned,

my question i, how many trusts
exist 7

~ MR.  SPEAKER: So many
times you have repcated it.

SHRI N. K. SHEJWALKER:
Now, I come to the second part and
that is regarding the supply of ce-
ment.  Under the Essential Com-
modities Act, cementisa controlled
commodity. It cannot be given
without the permission of the Go-
vernment. It can he given on the
fixed contitolled piice only.  The
controlled price was Rs. 28/- per bag
in Bombay. The black-market price
was about Rs, 100 or near about
that. What  happened ?  They
reduced  the quota of the general
consumers from 1 lakh tones to
53,000 tonnes. Therefore, what
happened 2 The  demand was
increascd  and becanse of the in-
crease of the demand, cement was
not available and the black-market
pricc went up.  Cement  was  sup-
plied not to the poor, not to the
public.

I will show the ficures whick indi-
cate that the Corporation require
lot of cement. Last  thres vears,
the fizure of the Bombay Municipal
Corporation will show cement con-
sumption. .. ... .. (Interenpions)

MR. SPEAKER: What has
happened to vou 2 Why can’t vou
speak 2 (Interruptions)

SHRT SATYASADHAN CHAK-
RABORTY: They are saving that
we are not original men. I said
that vou are the only ori-
ginal men.

MR. SPEAKER: Please make
your point so that he could answer.
You are_just making a lccture now.
You have to concentrate now. (In-
terruptions).
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SHRI N. K. SHEJWALKAR:
The cement consumption of the
Bombay MuniCipal Corporation in
the year, 1979, was 82,679 tonnes
in the year 1980 it was 76,987 ton-
nes and this year, 1981 (uptil now)
it hardly comes to about 40,000
tonnes. So, naturally, the works
of Bombay Municipal Corporation
arc bound to suffer. To whom the
cementis given ?  Is the distribution
made properly ? T want to show. .
(Interruptions).

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): When the
Supplementary Demands Come  up,
he can make a specch. He has to
put only one or two questions now,
But he cannot speak for 45 minutes.
(Interruption). He cannot take the pre-
cipus time of the House.

MR. SPEAKER : Mr. Shejwalkar,
arc you going to spcak or not?

(Interruptions.)

Please sit down. This is not a  new
thing happening in this House.

SHRI N. K. SHEJWALKAR:
Small societics of Bombav which
were constructing houses were not

1ven any cement. But the cement
was given to rich contractors. Is it
serving the poor ?

MR. SPEAKER: The point has
been made, now come up with other
points.

SHRIN.K.SHEJWALKAR : Now
the black-market price has gone to
Rs. 125/-.

Now, the point is, the agreement
which was made by Mr. Antulay
was for Rs. 40/- per bag of cement—
Rs. go/- only ! Isit ever possible that
there could be a difference of Rs.
85/-per bag? Naturally, there was
corruption also in between and that
is being overlooked. I will say how.
The controlled price was Rs, 28 and
it was sold at Rs. 40 per bag. Therefore.
under section 3 of the Essential Com-

. offence.
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There was collection of money, taking
donation by the Chief Minister’s
office. This is a private trust, ... ..
(Interruptions)

weuet HERD ¢ wT HIC F0T Y
1A F1 A4T gl W@ &1 A oAAe
T & 37 %1 wfvv 1 .. (saguma)

WG AEE AT A9 ar agr

SHRI N. K. SHEJWALKAR:

Under these circumstances, will the
Government hold an inquiry? 1
demand that he should be prosecuted
under section 151.. .. .. (Interruptions)
It is & clear case of bribery, misusing
his office. It is a case of corruption
under the Prevention of Corruption
Act as well as under the Essential
Commodities Act,

L

sl gy 15 fwaz #§ oar
FIH HWIGR g smar !

(1Q® WIAFIT ®IEW  OF  HqI[
=0 fzar

weyer wEvey : faa F A

SHRI R. VENKATARAMAN:
Mr, Speaker, Sir, 1 shall briefly
moet all the points made by the
hon. Member. At the outset, I-
would like to clarify some misunder

standing which my  estecmed
friend, Mr. Shejwalkar, seems te
have. He has said thatit isa private

trust. Apparently, he docs not know
the law on the subject.  (Interrup-
tions) My vocabulary is not smaller
than theirs. T only restrain myself.
(Interruptions)
MR. SPEAKER : Youdon'twant
the Minister to answer ?

SHRI R. VENKATARAMAN:
Under section 2, clause 15, of the
Income-tax Act, ‘charitable purpose,
isdefined. Underscctions11 and1g,
any donations made for charitable
purposcs is entitled to  deduction,
and the deduction is governed by
section 8o(g) in this case—and there
are other deductions for other pur-

poscs.



381 Irregularities in

[Shri R. Venkataraman]

Mr. Shejwalkar asked me what
were the dates on which this parti-
cular trust had applicd for and were
register xd, This particular trust
were peristered under the Bombay
Charitable Trusts Act.  Under this
Act, an application has to he made.
The application has got to be scru-
tinised. Then, after completion
of the enquiry provided under this
section, ‘he Deputy or Assistant
Chaiitv  Commissioner shall record
his finlings. Then, under section
21 of that Act, the Deputy or Assis-
tant  Charity  Commissioner shall
make entrics in the  Register as
Charitable purposes’. Under sub-sec-
tion 2, the entries so made shall he,
s'thject to the provisions of this Act
and subject to chanoes  recorded on
the following provisions, be final and
conclusive, So long as the
cheritable  trusts are  regictered
under the Bombav Public Trusts
Act of 1950 and thev bave not heen
8 t aside, thev qualifv for being
treated as a public charitable trust.
And  once they are charitable
trusts, they are entjtled to exemption
under Sec. 80G. 80G is one of the
smallest of the cxemptions hecause
out of the total incomr a nerson
gets, he can cive a contribution onlv
upto 10%. Lven if he makes a
contribution of 10°, 50°/ of that
10% alone is entitled to tax exemp-
tion. To illustrate, the point, if
a person has an income of a lakh
of rupecs, the amount of donation
he can cive under 80G is nnly
Rs. 10,000. If he gives Rs. 10,000
to any charity the income-tax exemp-
tion will onlv be Rs. 5000 because
he is eligible to deduction upto
50% of it. So nothing wonderful
has been done in this case and hun-
dreds and hundreds of cases of these
exemntions under 80G are given
evervday and so long as it is regis-
tered as a public charitable  insti-
tution under the Bombay Trusts
Act or any other laws. For instance,
there are instances in which they are
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registered under Charitable Trusts

Acts of various States or under the
Societies Registration Act.
Therefore, this is nothing. Still,
if my hon. friend wants to know
the dates and all that—1I think after
this answer, it is irrelevant—I can
give the dates.

The zecond point is.....

SHRI R. K. MHALGI (Thane) :
How was the name amended ?

MR. SPEAKER: Mr. Mbhalgi,
why have you this tendency to in-
terrupt ? Please sit down. He
will reply everything.

SHRI R. VENKATARAMAN:
You know for 20 months here prac-
tically I never avoid a question,
If I do not know, T do not know
and T will tel vou but I never avoid
a question.

Now, in this matter, the power of
a reaistered society or the power of
a Charitable trust to change itsname
isin the verv Act itsell—that means in
the Charitable Trusts Act. Sec. 22
of the Act says

“Where any change occurs in
any of the Entries recorded in
the Register kept under sce. 3,
the Trustee shall, within ninety
days of the date of occurrence of
the change or where anv change
is desired in such Entries in the
interests of adminictration of a
public  trust, shall report such
change to the Commissioner, .,

SHRI SOMNATH CHAT-
TERJEE (Jadavpur): How the
changes are made ?

SHRI R. VENKATARAMAN:
You don’t say how. You ask me
why. That is the question.

SHRI CHITTA BASU
(Barasat) : ... %**

**Not recorded,
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MR. SPEAKER: You are not
allowed. . . . (Interruptions)

SHRI R. VENKATARAMAN:
All the procedures have heen followed
in this case and therefore, you are on
a weak wicket....

(Interruptions)

MR. SPEAKER: Order, please.

SHRI R. VENKATARAMAN:
I am willing to give everv exnlana-
tion. Why it was done ? Ordinarily
the Prime Minister does not allow
her name to be asociated  with any
such trust or anvthine like that.
Generally - when peaple ask for such
permission, she dese not give.  In
this ease, heeause they sad that it
is all for the purpase of doing a great
deal of service—she did not avree
to her name being pat in——she only
agreed  to the objects,  Thereafter,
when her name was being used, she
said, “Please take it awav.” And,
in deference to her wishes, | |

SHRI R. K. MHALGI: She
was present in the  inauweuration
itself,

SHRI R. VENKATARAMAN:
I will answer. ..

MR. SPEAKFER: Why don'tyou
allow him to complete ?

SHRI INDRAJIT GUPTA:
You mean her name was heing used
without her permission and  that she
gave  permission only for the ob-
jects ?

SHRI R. VENKATARAMAN:
What is yon questicn 2 You are not
allowing me to explain

MR. SPEAKER: You only
teply to Mr.  Sheiwalkar.

SHRI R. VENKATARAMAN:
All right, Sir.
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I am informed on very reliable
authority that the Prime Minister
did not inaugurate this, .

(Interruptionr)
Now, Sir, I can answer Mr,
Shejwalkar’s  question  according

tg the ruling of the Chair and T
cannot  answer anyhody else.
(Interruptionsy. Sir, he has taken
forty minates  to put questions.
He cannot go on putting questions.
When do T answer ?

MR. SPEAKER: You go on.
SITRT R. VENKATARAMAN:

Sir, the hon. Member said that the
Government of  Maharashtra has
issued a pamnhlet in which they have
s2irl that the Government of Maha-
rashtra  has set up a foundation
called ¢Indira Pratibha Pratisthan’.
I wounld like to invite the attention
of the hon. Members that in the
budget speech of the Finance Minister
and the Budget for 1981-82 which
the Government of  Maharashtra
submitted to the Legislative Assembly
on the gth March 1981, It has heen
specifically  stated-- this is Finance
Minister’s =peech:

““We have ascisted the establist-
ment of Indira Gandl'i Pratibha
Pratisthar. Schemes were being
drawn up bv the Trust or such
persons engaged in these aeti-
vities,"”

The State Government has contribu-
ted an amount of Rs. 10 lakhs
during the current year and  pro-
vision has¢ bheen made for a further
amonnt, Once the Lepgislature of
the State has received this informa-
tion in a budget statement, I do not
think the Parliament in its propriety
should consider this matter.
(Interruptions)

Then, Sir, the next point made by
Mr. Shejwalkar is that this money
was used for party fund. This has
been denied by the Chief Minister
and it must be accepted. (Inter-
ruptions) There are certain conven-
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tions and standards which Par-
liament has observed  and thi s
one of the Coventions that when a
Minister, whona Chief Minister, de-
nies it. It i3 not for any Member to

doubt it. He can do it..(Interruptions)
At least you do not care for the
conventions, (Interruptions)

MR. SPEAKLR
listen.

SHRI R. VENKATARAMAN;
I will continue. More importantly,
nct a pic has been shown to thave
been used for the  party  fund.
(Interruptionis) Sis, I shall not hesitate
to mect my hon. friends on a point of
law. If the fund is used for a  poli-
tical purpose, even a pie, then it wil!
lose income-tax eXemption  under
Section 13. It will not be able to
get any cxemption. This is being
audited. The audit report Is scru-
tinised bv the Income-tax Depart-
ment. If the Income-.tax Depart-
ment finds that tne meney hae been
used for any purpose otler than for
public charitable purpose, for which
it has been set apart, then it will
forfeit the right for the Income-tax
excmption,

: Please do not

Then, Sir Mr. Shejwalkar  said
that therc has been cocrsion in tie
matter of getting  this exemption,
Now, we have not heard  any single
complaimt friom any  person so far.
(Interruptions).

SHRI R.K. MHALGI : Shrimati
Shalini Patil has said.

h{R SP]H\]\.LR H Pl(:."ui(: sit duwn!
Why are vou talking aboui 2 Why
don’t vou listen to him ? Mr.
Shejwalkar you also listen do  him.

SHRI R. VENKATARAMAN
This is being treat d as an occasion
to sling mud and defamc certain
persons. Actually, there has not
been a single complaint either from
sugar cooperatives who contributed
or any of these pepole who have
contributed.
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Then again, it is said they have
charged Rs. go/- for each bag. I
have got the figure that about 462
persons have been given cement
permits and out of that the persons
who have contributed to this Pratis-
than is only 12. (Interruptions)

SHRI K.P. UNNIKRISHNAN :
We will put it at 150, Will vou
enduire ?

et WEES 1N a2 &0 21 gl
g ®ag ALY Aar ?

What is this talking match taking
place ? Let him replv.  He is
giving statistics and facts.
TATT &1 AFAT GITGT W7 F Q@ A7 |

(Interruptions)

SHRI R. VENKATARAMAN :
I have got the figures. T will read
the figures. Thev are all in my
favour. That is why I am goins
to use them. The total number of
cement allottees is 462 and the
quantity of cement allotted is §2,225
tonnes. The number of donors te
the Pratisthan is 12 and the quantity
allotted to them is 2,000 and odd
tonnes. I can quote  further,
If you calculate the amount of money
in some cases it works out to Rs. 7
and in sorwe other cases it is 123,
Thercfore, there i1s no relation bet-
ween allotment of cement and don-
ations given. Tt is only an attempt
on the part of some people to conn-
ect where there is no connection at
all,

(Interruptions)

Then, Sir, Mi. Shejwalkar said
that there has been bribery and se
on. Well, T only wish to point out
to him that in noae of these cases is
there anyv casual connection between
allotment and the payment. Yow

have not been able to establish it. .

You wrote so many articles in the
newspapers. You tried to magnify
some trifles but you have not been
able to establish even one single
instance of any casual connection
(Interruptions).
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Mr. Shejwalkar said that the
blackmarket price of cement in Bom-
bay has gone up to Rs. 125. He
seems to be an expert in knowing the
price of black market cement. There
is undoubtedly a shortage of cement
in the country. And or account of
the shortage, the allotment to various
States has h=en cut down. If as a
result of that prices have gone up—
I have made it clear,—we are sorrv
for it. But immediately to get up
and sav that on account of that we
are guilty of corruption and all that
would not be fair to the Government.

Then Mi.  Shejwalkar’s last
point was that nunder the Essential
Commodities Act an offence has
heen committed. I want to point
this out. Neither this Pratisthan
not the Government sold any
of these essential commodities at
higher price.  All  the charge
they raised was that there had been
some collection of donations. But
there is nothing like a charge of the
Pratisthan or Government having
blackmarketed or having sold these
at a higher price.

SHRI N.K. SHEJWALKAR: I
said, misuse of ofTice was invelved.
That is what T said.

SHRI C.M. STEPHEN: You can
say anything vou like. Who prevents
you from saying anything?

SHRI R. VENKATARAMAN:': Sir,
not being able to  establish even a
single point now they say, let us have
a 1oving enquiry; they say,
‘appoint a Commission and find cut
something in our favour®. T am sorry,
we cannot do that. Thatisall.

SHRI K. P. UNNIKRISHNAN
(Badagara): Mr. Speaker, Sir, the
great architects of our great nation
and the Founding-fathers of our Re-
public had given is a motto which
said: w®wT WAF -
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After listening to my good friend,
for whom I have great affection and
respect. ...

P MR SPEAKER: Have you now
f lost that respect ?

= SHRI K.P. UNNIKRISHNAN:
No, Sir, I have not Jost my respect for
him although I have lost it in the
case of many others. I fecl like saying
however that he is a in mooed to change
this, or his party or Government
might changeit to w&7waT 753 Today
after hearing him I feel sorry and I
feel distnbed that his role is to say :
REAATHI § ©

This was his performance today: My
good friend Mr. Abdul Rahman
Antulay may be an  Immaculate
Mary or a Gra'e Angel brit, cerain
things have been laid arve in this coun-
try in the recent wecks—a man who
has been responsible, who holds a sig-
nificant political officein the country
in a kev State, has been found out
misusing his powerfi! office of Chief
Ministership to auction decisions im
the name of the Prime Minister and
to commit  frand on the the Con-
stitution, an assault on the Consolida-
ted Fund of India  (Inlerruptions)
Tt is afraud on th: Consutution of
India. What has been laid before the
countrv is an anatomy of i massive
fraudulent and corrupt operation and
the name of this gentleman Abdul
Rahman Antulay has become. **
=5

[ Interruptions)**

THNE MINISTFR OF STATE IN
DEPARTMENTS COF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND FENVIRONMENT
SHRI C. P. N. SINGH : Sir, that
word should not go on record.

(Interruptions)**

MR. SPEAKER : This would not

go on rccord.
(Interruptions)**

MR. SPEAKER : When I amy
on my legs, you aie supposed to
sit down. .

(Interruptions)**

**Expunged s ordered by the Chair,
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MR. SPEAKER : Please sit down.
I am on my legs, please sit down

(Interruptions)**

MR. SPEAKER: Whatever par-
liamentary practices are to be
followed are to be followed accor-
ding to the rule<: and anvthing which
goes against the rules will be expunged.
1 will request the Hon, Members to
be restrained in their approach while
speaking. And I will rzquest Mr.
Unnikrishan to please co according
to the rules. Whateve he has said will
“be expunged. I have said it.

(Interrtiptions)

MR. SPEAKER : Why don’t vou
listen to me?

PROF. N. G. RANGA: Mr.
Speaker, Sir, T wish to draw your
attention to the names Unnikrishpan:

MR. SPEAKER : I have told vou
Mr. Ranga. Why do von want me to
repeat it again and again?

SHRI K. P. UNNIKRISHNAN:
What T was trying to sav was that
there was a word called** and there
is a word Antulav. Nothing more,

SHRI SPEAKER : It is not
going  on recrod.

SHRI C.M. STEPHEN : What
ever he has said is unparliamentary,
That word is unparliamentary.

MR. SPEAKER : That is all
right. It is not going on record,

(Interruptions)

MR. SPEAKER : Mr. Unni-
krishnan, you come to the point,
Let us be positive,

SHRI K.P. UNNIIKRISHNAN :
Sir, back in the old days of foi-
gotten mep of Jawaharlal Nehru and
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Lal Bahadur Shastri, we had adopted,
certain norms. On 2gth October
1964, the Goverpment of India
published a code of conduct for
Central and State Ministers. [
should only quote briefly this para
g3 :

“No Minister shall (a) per-
sonally or through a Member of
his family, accept any contribution
for any purpose,  wicther
political, chartiable or otherwise.
If any purse or cheque for an
institution recognised by a
public  authority or a political
party is presented to him, he
shall pass it on as soon «s possible
to the organisation for which
it is  intended.”

That is on 29th October, 1964.

Now, Sir, not onlvy that these
norms have been given a go bye,
but the vast business of running
Govergment in the State has been
reduced to a racket, A Chief Mini-
ster,  who is considered  to be a
custodian  of public interest, if he
recduces it and ‘ndulges in a massive
abuse of his authority and power
overlooking  the interests of the
public for certain vested and**
interest, as it has been encouraged
and as it has been indulged in with
impunity.

([nh’fnf‘()!r'ons)

SHRI K.P. UNNIKRIHNAN -
I will not call vou,** hecause that is
unparliamentary, so, 1 shall call
you by some oiher name,

(Interruptions)**

SHRI C.P.N. SINGH : We

all know what you are,

MR. SPEAKER : These words,
will not go on record.

#*Expunged as ordered by the Chair.
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MR. SPEAKER : I thought,
Mr. Unnikrishnan, that you would
not talk about the personalities please.
It is very bad.

(Interruptions) :

THE MINISTER OF STATE

IN THE MINISTRY OF ENERGY

(SHRI VIKRAM MAHAJAN) :
That should be  expunged.

MR. SPEAKER : What he has
said does not form part of he pro-
ceedings—only the o:her material.

(Interruptions) **

SHRI K.P. UNNIKRISHNAN:
There are others the Centre and
States who are lucky not to be found
cut ; there are others of whom
we know in taking commissions out
of massive imports of essential
commoditics  like sugar or edible-
oils—a thousand rupees a M. Tonne—
about whom we shall not discuss
today. (Interruptions)

SHRI C.M. STEPHEN : I
rise on a point of order. We are
here on a calling attention motion;
we are not on a debate ; we are not
on a discussion. The type of ques-
tions that are to be put is very
strictly dcfined in the rules, (Inter-
rupions). Questions by way of
clarification or 2 calling attention are
to be restricted to the subject
matter of the admitted notice. My
submission is that the admitted notice
is with respect to giving exemption
for certain things under the Indian
Income Tax Act. It has got to be
restr'cted within that. You cannot
carry on w'th everything in the
world.

MR. SPEAKER : Please keep
these things in view.

SHRI K.P. UNNIKRIHSHNAN:
That is what I was sayjing to
prove my point further. Many people

certain Maharashtra Trusts (CA)

had raised many :things, I shall
not discuss them today, {Int:rrup-
tions) There are also meat-eaters and
grass-eaters among them ; those
who indulge in massive loot as
in this case and those who pinch
every  pocket for small amount,
(Interruptions). We are interesteol
at the moment in the activities of
the Chief Minister of Maharashtra
and its consequences for the Conso-
lidated Fuad of India. Here a
Chief  Minister registers a  Trust
on November 18, 1980 now corrected
to October, 18, 1980—a significant
correction by the Finance Mindster—
calls it ‘Indira  Gandhi Pratibha
Pratishthan’ and now again it
has been denied that the Prime
Minister did not  inaugurete it
although the entire Press, every where
it was reported, if T remember
aright, *he radio also reported that
there was a funciuion in Maharashtra
Raj Bhavan, in Bombay and the
Prime Minister  had inaugurated
Indita  Gardhi Pratibha Pratish-
than,

MR. SPEAKER
questions.

You put

SHRI K.P. UNNIKRISHNAN :
Again the Trust is given the appea-
rance nf a public trust or a trust
finated by r‘w Goverpment, while
the Chief Mijnister swears  before
a public authority that he is the
settler of the Trust under Trust
Deed while Abdul Rahman Antulay
literally  converts himself into a
Ione operator and its dishursement
having  gained powers from the
trustees through various means of
the Trust documents in charge
of millions to be milched from
affiluent  businessmen as well as
the poor in including sick sugar
mills. On the top of 1t, he forces
the government  of Maharashtra
over which he presides to part with
Rs. 2 crores. We have been just
now told by the hon. Finance Mini-
ster that there was a reference to it

#®Not recorded.
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in the budget specch. T would like
to know wae there any specific
annropriation or was it given from
the  Contingency Fund ? The
House is  entitled to know that.
(Interruptions) 1 have nothing against
the Finance Minister ( Interrup-
tions) Certainly we arce  entitled
to know if the donors have been
given, whatever it is, how the
Trust is managed because we have
given exemptions under the Central
Act, What s the role of the Prime
Minister ? Did she Dless it and
inaugurate it? We are entitled to
know that.

MR. SPEAKER : This dnes noy
conern 1s.

SHRI K.P. UNNIKRISHNAN -
Did she follow the fortunes of the
Trust? T shoold have thought that
the Government and the Prime
Minister. . .

MR. SPEAKER Irrelevant,

SHRI K.P. UNNIKRISHNAN :
I should have thoucht that the
Government and the Prime Minister
if they are interested in unholding
public morality  would  come
beforc the House and clear ber
own position and that of her party.
I want to refer to the Trust Deed of
Indira Gandhi Pratibha Pratishthan
which clearly savs that Mr. Ahdul
Rahman Antulav--not the Govern-
ment of Maharashtra—can amalga.
mate this trust into any other trust
or any other bodv. He can add
trustees,,. ., . (Interrip dons)

MR. SPEAKER : They are in
the statute. I think they are in the
Act also.

SHRI K.P. UNNIKRISHNAN :
and also dispose him of. Having
taken over, through various reso-
lutions, having taken the powe.
now, not having been satisfied with
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large amounts collected, he ha
also entered into an area of essential
commadities. Qur Finance Minis-
ter  always talks about supnly
management. He is very much
concerned, T know, about the cssen-
tial commndities. This supply
management and the Chiel Minis-
ter of Maharashtra has heen indule-
ing for the last several months with
impunity and now he comes and
says that out of 460 donors anly 12
have given ! Now T shall pose a
counter charge, if T produce from
this side, produce receipts and
the names of individuals and the
names of donors and give a com-
parative list, would he be prenared
for a Parliamentary probe? Would
he be prepared for setting up a
commission under the Commi-
sslons of Enquiry Act? Thisis about
an essential  commodity, indulging
in whnse black marketeering is a
cognizable  offence pupishable vp
to twn  years.

MR. SPEAKER

Point has Dbeen made.

Carry ont

SHRI K.P. UNNIKRISHNAN :
Point has been made. T hope you
understand the point. What I want
to know is Wh ther they arc pre-
pared to accept an enquiry into this,
(Interruptions)

MR. SPEAKER : (Go ahead, geo
ahead.

SHRI K. P. UNNIKRISHNAN:
It has almost become an auction and
there is another trust, involves itse'f
in the activitics of selling industrial
aleohol.  Yau know what happened
in Kerala and Tamil Nadu.

MR. SPEAKER : Please da
not bring them into  this. You
cannot bring them. (Interruptions).

AN HON. MEMBER : Ycu are

wasting the time of . . . . (Interruptions.)

SHRI K.P. UNNIKRISHNAN:
It is up to him to stop me please-
Please learn something. It is up to
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him to stop me. I have not even
taken, ... (Interruptions)  There
has been a spirit scandal in Kerala and
Tamil Nadu.

MR. SPEAKER : Do not refer
to Kerala.

SHRI K.P. UNNIKRISHNAN:
....and suddenly they went and they
decided, Mr. Stenhen himself rushed
to Kerala, appointed not one com-
mittee, but two commissions ! Some
of us said (Interruptions) What 1
want to inform the House is money
has been, , .(Interruptions)

MR. SPEAKER : Put the ques-

tion, do not infirm the Ho1se.

SHRIK. P. UNNIRRISHNAN:
To put some ... ([nterraptions) Sir,
Mr. Abdur Rahman, favoured ...
Industrial alesho! from the Indnstrial
Users’ quota, Rs. 2 a litre for
restoration was eollected, and that
money has been donated by Crown
Distilleries, Me Dawels and Varshit,
with which Mr., Stephen is familiar,
Now, will there be an enquiry about
the movement of snirit and aleshol
from Mhharashtra to Kerala ? Let
there be an enguiry to find out just
as in the case of Kerala and Tamil
Nadin.  In Kerala they have already
appointed two Commissions.  (Inger.
ruptions)

MR. SPEAKER : Finish it up
please.

SHRI K. P. UNNIKRISHNAN
Now, 120 million litres of aleohol are
being sold, and  (Interruptions.)

MR. SPEAKER Fissential

commadity, esiential commndity.

SHRTK. P. UNNIKRISHNAN:
A m i question arises.  Farlier
in mv sprech T said and [ brg
him for forgiveness, Mr, Venkata
raman said, what he said was like
» Ashwathama Hataanka.” No where
he says.......... in the second para
of the statement that under Section
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80 (G) of the Income-tax Act a tax
paver is entitled to a deduction in
respect of donations to certain funds
and charitable institutions. Now, I
take up Section 80(G). What I
want to know from the Finance
Minister is, under Section 80(G)
(2) (a) there are (iv) and (v.)

(iv) savs :

“any other fund or any institu-
tion to which this section
applies; .

(v) says :

ssthe Government or any  local
authoritv to be utilised for
any charitable purpnse.”

Mr. Venkataraman, ig it section 8o
G (2) (a) (iv} or section 80G (2){a)(v)
which is attracted ? T would like to
have this clarification from the Fina-
nee Minister.

14 hrs.

MR. SPEAKER : Please  con-

clude.

SHRT K.P. UNNIKRISHNAN :
Let me comnlete my submissions,
You hwe given 25 to 30 minates to

Mr. Shejwalker.,

MR. SPEAKER : The first

speaker always gets more time.

SHRI K.P. UNNIKRISIINAN:
Please don’t oive an imnression that
you are posing a chastity  belt
and shutting ot people on  this
vital question. Tois  a question of
public morality,

MR. SPLAKER : Is this shut-

ting out ?

SHRI K. P. UNNIKRISHNAN:
The very iy -tant question is whther
it is is a Government trust or a
private trust opcrated hy Shri A.R,
Antulay.
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MR. SPEAKER : He has al-
readv renlied to that,

SHRT K.P. UNNIKRISHNAN:
Then, T come to the trust called
Konkan Unnati Mitra  Mandal,
which has even srarted a private air.
strip.  Mr. Dandavate will be able
to tell us about the private air-strip
that has been opened. Tt has  two
objectives.  The objectives approved
by the Ineome-tax  Commissioner
include —(a)  to  provide tempo-
rary accommodation for  visitors
from Konkan in Bombay—in the
city of Bombav, not in the
rural area. ‘That is promnting rural
development!  (h) to provide such
other facilities as are necessary in the
city of Bambav. Mr. Finance Minis-
ter, did this Income-tax  Commis-
sioner or did the GBDT inform the
trustees or the trust that these
were not cxactly projects of rural
devclopment, for which they have
been given a concession for Rs. 7
crores-—programmes  approved  for
Rs. g7 crores 7 Would he cite the
names of three other trusts or even
one other trust which during  this
financial year has been given anv-
thing more than Rs. 20 ecrores ?
Has there heen a single other trust, 1
would like to ask, which has heen
given anything, whose programmes
have come anywhere around Re. 20
crores or more, for the last three
years and approval given by  the
CBDT? He said it has heen approved
by the Income-tax Commissioner
under 35CCA on the basis of the letter
of rrth April, 1981. The question is,
these monies from the donors would
have come into the tax coffers, into
the Coensolidated Fund of India. By
allowing them to float such hogus
trusts, there is an out-go from the
Consolidated Fund of India. The
same is the case with sick mills apd
rchabilitation loans. .

MR. SPEAKER : Tt is just,
repetition, Sir.

SHRI K.P. UNNIKRISHNAN:
They say, they are interested in
kisans. They even had their kisan
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rally . Is this the way to
treat the kisans  that when
he cannot afford.. (Int'rruptions)
Sir, I would conclude by saving,
what vou do with Mr. Antulav i
your business. But let there be a
peace. ‘This mav be a small question
which is not verv importaat for them.
But if the Ganeotri is polluted,
Ganges cannot be pure.  What
has happened in this country is that
the Gangotri has been polluted and
so the Ganges is not pure.

SHRIT R. VENKATARAMAN:Y
Mr. Sncaker, Sir, mv friend, Mr.
Unnikrishnan, is always eloquent and
the poorer the case the greater the
cloquence,

He said that there was a misuse of
authority. In my answer to Mr,
Shejwalkar T have already said that
the authority was not used at all,
No instance of abuse or misuse
of authority has bheen brought by
anybody in the public.

Tie second point which he has
made is about the code of conduct
which revered  Panditji had
laid (wn. In fact, the Code of
Conduct says that no Minister of the
State or the Centre should receive
any money and if it is received on
hehalf of any institution, it should be
passed on immediately to the insti-
tution. In this case there is no
mention that the Chief Minister has
received money. All the moneys are
received only by the various institu=
tions.  (Interruptions)

SHRI SATYASADHAN CHAK-
RABORTY : Itis neither eloquence

nor CAsH.

SHRI R. VENKATARAMAN:
No, itisnot. Whenithurts, how can
it be eloquence or reason? It is'the
same thing with me when you speak.

The next paint whizh Mr. Unni-
krishnan has asked is whether he is
the Chief Minister or a settler. Yes,
Sir, this is the way in which trusts
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are usuallv created.  There is a
founder or a scttler. In this case,
Mr. Antulay is a settler or a founder.
As far as law or practice is concerned,
there is nothing wrong if a man is a
settler or a founder.,

I would like to mention that in
this case the trustees wlicm he has
nominated, consist of two sitting
judges of the High Coourt, one retired,
Fudge of the High Court and  the
Chief Secretary. ([Interruptions)

SHRI ATAL BTHARI
VAJPAYEE : Who are they ? ( Interru-
plions)

SHRI R. VENKATARAMAN:
They are Mr, Justice Ararwal and
Mr. Justice Madodkar. 1 thought
that the epposition had a great respect
for judiciary. When it comes to
trusts being  occupied by judges
of the High Court, then they laugh.
I do not understand what is the
meaning of that.

SHRI SOMNATH CHATTER-
JEE : Arc they Additional judges ?
(Interruptions)

SHRI R. VENKATARAMAN:
Mr. Antulay is supposed to have
much extra-ordinary powers
that he can amalgamate any trust,
Of course, Mr. Unnikrishnan should

have read some trust deeds. Every
trust  deed written any where
centains all these routine  clauses.

(Interruptions)

MR. SPEAKER : The hon,
Minister s replyving . Have mercy
on him,

SHRI R. VENKATARAMNAN:
something  about
alcohol. In my definition aleohol
is not essential hutit may bc very
essential for him. (Interruptions)

SHRI K.P. UNNIKRISHNAN 1
Is that the answer? (Inicrruptions)

ertain Maharashtra Trusts (CA)

SHRI R. VENKATARAMAN :
Can I not cut some joke > What
is it ? Mr. Unnikrishnan really
raisec a very pertincnt point. He
asked the question about grant of
exemption under 35 CCA. The
Act provides  for exemption
being granted for three years at a
stretch, The decision is actually
taken at the level of the empowered
committee. The empowered com-
mittee consists of the Commissioner of
Income-tax and a Secretary nomina-
ted by the particular State in which
the empowercd committec
is. That Committee has come to
the conclusion that it should have
exemption for three  years. We
do not interfere in these matters.
It is only when the empowered com=
mittee refuses to give exemption
under Section 35 CCA, then they
come to us in appeal. Then the
Government considers that.

SHRI SOMNATH  CHAT-
TERJEE: What is the procedure ?

MR. SPEAKER: Not allowed.
THE MINISTER OF LAW,

JUSTICE ~ AND  COMPANY
AFFAIRS (SHRI P. SHIV SHAN-

KAR) : Mr. Chatterjee is asking
that!
SHR1T SOMNATH CHAT-

TERJEE: The House  and the
people should know that.

SHRI R. VENKATARMAN:
The procedure is like this. The
trust makes an application, Then
the trust details all the schemes
which it wants to carry out in pur-
suance of Section 35 CCA i.c, for
rural development. Then the em-
powered committee  €xamines the
question whether these are really
rural development schemes and are
eligible for hundred per cent exemp-
tion. If the empowcred committee
comes to the conclusion that they
are rural development schemes
then it recommends for exemption
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If it comes to the conclusion that
they are not, then it does not recom-
mend. This is the procedure.
do not think there is anv rreat point.
All the time people have been saving
let us have commission. Com-
mission on what ? There must be
some prima focie case and here no
case has heen made out.

SHRI ZAINUL  BASHER
(Ghazipur) : Mr. Speaker, Sir, when
our friends in the opposition had
got a chance to govern this country,
they wee sorrounded bv maa.  Now
they are not in a position to see the
satya. TFor this thev will have to do
pravaschit and do tapya so that they
can sce the truth. (Interruption)

14.11 hrs.
[Mr.  DEPUTY-SPEAKER  in rhe

Chair)
MR. DEPUTY-SPEAKER: You

are not permitted to speak in the
Calline Attention. Tt will not bhe
recorded.

SHRI ZAINUL  BASHER:
Their speeches are  politicallyv moti-
vated and amount to character assas-
sination.  Durine  their two-and-a-
hatf vear rule thev  were envaeed in
character  assassination of Shrimati
Indira Gandhi.  iven now they are
engaged i
assassination, The tareet 18
Shrimati Indira Gandhi. By thev
picked up another  stick to heat
her with.  This is their real motive.

character

Of course, Mr. Antualav made a
mistake wlhen he accepted the nost
of Chiel'  Minister. He did not
remember the fate of Mr., Ahdul
Gafoor in Bihar. What happened to

T\il". _Ahclul Gafoor? All the
agitations  were  directed  against
him. Why? Mr. Javaprakash

Naravan gave a certificte that he was
an honest man,  But in the heart
of their hearts the opposition did not
hke that Bihar State should have a
Muslim Chief Minister.
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Mr. Deputy-Speaker, Sir, this i®
the case with Mr. Antulay. For-
tunately or unfortunately  Mr.
Antulay happens to be a Muslim and
the Opposition does not like him to
continue as Chief Minister. (In-
terruptions). This is a.deep-rooted
conspiracy for the ouster of Mr,
Antulay from the post of Chief Mi-
nister,

(Interruptions)

MR. DEPUTY-SPEAKER :
.Pleasc sit down. Order, order.

SHRI  ZAINUIL  BASHER:
This is not a new thing. We have
seen it in Bihar in 1975 and 1976
and now we are secing it in Maha-
rashtra in 1981.

So far os the Trust is concerped,
the Tinance Ministerhas already
clarified the position., There is no
ambiguitv in it, the Trust was
created for a noble cause, for the
service of the human beines, for the
service of artisans and  for the de-
velopment of rural areas. There
are eminent persons as Trustees in
the Trusts. As has alreadv heen men-
tioned, here are twn sittine Hich
Court Judaes, one ex-Judee of the
Hich Court, who is a Member of
this auenst House and was a Mem-
ber of Rajva Sabha. Thev are the
Members of this Trust.  This sort
of persons cannot misuse that money,
When there are  Judwees, eminent
persons, as tiustees, how is it ex.
pected that  they will misuse the
money or Mr, Antulay will use the
memev for his o n personal end ?
This cannot be expected.

Tn the same wav they are talking
ahout cement distribution and the
cooprative  donations.  Every Chief
Minigter in Maharashtr —Mr,
Chavan is not here, h  will agree
with me-—has  collected donations.
In Sachivalaya or  Mantral ya,
only 262 people have got cement
allotmeat and out of them only 12
persons have con‘ributed. Then
what is this huec and cry for ?
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AN. HON. MEMBER: 400
people.

SHRI  ZAINUL - BASHER:

May be 400 or 500, but only 12
persons  have contributed. There
has been a tradition in Maharashtra
cooperative societies, The mem-
bers of the societies usuatly con-
tribute funds to the Trusts or to the
right  causes. They have done
so now. Mr. Pawar has collected
the money in the same way. Other
Chief Ministers of Maharashtra
have also collected the money in
the same way.

What about the money collected
during the Janata rule ? T would
like to know fiom the Finance Mi-
nister whether he has gone into it.
What about the Kisan Trust ? It
appeared in the newspapers—I read
in those davs—that Rs. 75 lakhs was
collected.

SHRI GEORGE FERNANDES:
{Muzaffarpur) : Rs. 77 lakhs.

SHRI ZAINUL  BASHER:
Yes, Rs. 77 lakhs, I stand corrected.
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Rs. 77 lakhs were collected, but I
find that ony Rs. 50 lakhs were
deposited and that too in the name of
one person.

SHRI RASHID MASOOD
(Saharanpur): Sir,

(Interruptions)

MR. DEPUTY-SPEKER: Your
name is here. You can replv to
him later.

SHRI ZAINUL BASHER:
Rs. 50 lakhs were not deposited in
the name of any Trustor any
society. That money was deposited
under the name of one person—I do
not want to state the name, evervbody
knows.

(Interruptions)

He is Mr. Charan Singh. What
happened to  Rs. 235  lakhs
which has  not been ac-

counted so far ? I have got in-
formation from where Rs. 25 lakhs
have come which hgve not been
accounted for. The details of the
money are—

Hissar .
Jindal, Hissar and Wine Contractors

(i) Rao Lawasia Oil Mills, Hissar.

(i1) Nav Bharat Udyog, Hissar.

(iii) Haryana Qil and General Mill Hisar,

Ambala i
(1) Gaba Iron Stores, Yamunagar

- -

(2) Sh. Raj Kumar, I-2 Railway
station , Yamuna Nagar through Gyani,

Joginder Singh, ITO Ambala

{3) Sh. Rattan Singh Dedi, I-2, Opposite P.S.
J i . i . i

-

. =

{4) From different dealers . .

Sh, Jang Sher Singh Malik BDO/Barara, Distt.
Ambala

From Wine contractor of Yamuna Nagar

Saral Kumar, Railway out Agency, Jagadhri.

Rs. 1,50,000/-

Amount of Ry. 1700/- rach was col-
lected from these three Mills (as
mentioned in (i) to (iii) under the
threat that if they did not pay the
amount then cases will be fabricated
against them,

Rs. 2,000/

Ry. 2,000f-

. 1500/-

Booal-
. 25000/~
. 20000/-
700/~
. Booo/- For getting  his
transfer cancelled.

. §000f=

Rs. 8o,000/- for etting his

transfer cancelled.

2786 LS—ia.
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MR. DEPUTY-SPEAKER: He

is comingto the question proper.

He is preparing the background.
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Nobody sits. Now itis more than one
hour.

SHRI ZAINUL
(Kurukshetra):

BASHER

Sh. Bawa Singh Country wine vendor of Kaithal.
Sh. Sharam Singh, Inspector, Food & Civil Supplies

Kaithal.

(1) Sh. Prem Chand Sherawala of Kaithal .

(2) Shri Suresh Alumarslicrawala

Rs. 6,000/-
Rs. 1,000]-
. (Rs. s00/-)

(Rs. 100/-)

All tnese names are there. I do
not want to read them further.
Rs. 250,0000 have been collected.
This money is unaccounted. Friends
sitting on the opposition may please
find out where has Rs. 25 lakhs
gone ? I would like to ask a ques-
tion whether the Government has
enquirced into the matter of the Kisan
Trust ? Have they issued any
notice of inome tax to a person in
whose name Rs. 50 lakhs have been
deposited ? Has any incomC tax
been collected out of that money ?
Has any wealth tax been collected
out of that moncy ? What en-
quiries have been made ? Finance
Minister may kindly give the details.

Deen Dayal Upadhiya Institute
has been organised. These are po-
litical  persons who have founded
the trust. MNoney has been col-
lected for the rural  development.
How was this fund collected ? We
know all this, As I come fiom
U.P. I knew how one person who
belonged to that group or the Mi-
nister of Civil Supplics  collected
the money? Money for Deen Dayal
Upadhva Trust was collected in
Delhi. Lot of carrupt practices were
indulged in. TFunds were raised.
Money was collected.  Of course,
that money was not deposited in the
name of any onec person.

{(Interruptions)

MR. DEPUTY SPEAKER:
Order, please order.
SHRI ZAINUL BASHER :

X would like 1o know from the hong

Ministr =what about Deen Day;,j
Upadhya Institute ? Has income
tax excmption been granted to thag
trust. Have the sources of money
been Cn(]uirt‘.d ')}’ the income tax
authorities ? Will the Minigtf-}
kindly give the details of all that,

It had always been the practice
Shri C. B. Gupta in our State collec.
ted sceveral lakhs of rupees on lijs
birth day. He c¢ollected mnoney
But I do not know whether inmn;c:
tax Departiment or the Finance De.
partment has gone into the matger
and what happened 0 that ?

From traders and other persons,
the leaders have always colleeted
money. What is Mr." Vajpavee
doing all these davs ? Whenever
he 1s out of Delhi—1 know, he is a
fortunate man—he always receives
thelis. He is an expert in receiving
thelis.  Whenever T do not find him
sitting in the House, 1 know that he
must be receiving  thelis somewere.
Where from this moey comes ?
From the traders themsehes. I
_would like to give some details about
1t.

SHRI R. K. MHALGI: Is it

relevant  ?

MR, DEPUTY-SPEKER: He
is giving a background and putting a
question.

SHRI ZAINUL BASHER: On
r4th April, 1981, ot Ferozeshah
Kotla Grounds, Mr. Vajpayee was
presented the list of Rs. 1 lakb, As
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. to from where that muney came, I

" have got some details. The
following are the names of fpeople who
contributed:

Shri Lasmi Narain Poddar, Ex-
President, Grain  Merchants’
Association, Nava Bazar, Delhi,

Capt.  Vasudeva, Wholesale
Grain  Merchants, Naya Baza
Dethi,

Shri Ram Bhagat, Wholesale
Grain merchants, Naya Bazar,

Declhi.

Shri Teekam Chand, Whelesale
Grain Merchants.

Shri Mangal Chand Gupta,
Tale Wale.

Shri Jai  Narain  Khandelwal,
Saraf Nerchante, Chandni Chowk,
Delhi,

Shri Panna Lal, Kiryana Mer-
chants, Naya Bans.

Shri Bhupinder Nath, Dry ruits
Merchants, Gadodia  Market.

Shri Madan Lal Anazwala,
Nava Bazar Delhi.

He has not spared gy bedy, any
association or trade. Itisalso known
that Shri M. L. Kumar, Land ra-
cketeer, has individually paid Rs. 5

* lakhs,

From where has this  money
come ? Will the Finance Minister
infuire into this matter, the sources
of money ? I am giving the details.
Will thic institute an inquiry ?
(Intrruptions), I they are throwing
stones at other houses, they should
know that they are also living in
glass  houses. '

What about the Vaidyalingm
Committee Report? What happened

during the Janata regime ? We have
not appointed any commission of
inquiry as they did .

AN. HON. MEMBER: Why

don’t vou ?

SHRI  ZAINUL  BASHER:
Because we arc  over-geutlemen.
I am not happy with them. They
should bave. The  Vaidvalingam
Committee report his not been dis-
cussed in this House.  Our Govern=
ment has not appointed that Com=
mittee.  The  Janata  Govein-
ment its~lf appcinted  that Com-
mittee.  What was the finding of
the Cominittee  we all know,  Cor=
ruption charges  against two ex-
Prime Ministers were proved.  Why
action is not being talen ?

DR. SUBFRAMANIAM SWAMY
(Bombay North Fast) I want to
have a discussion, 1 have asked so
many tines for a dliscussion, But the
Minister has refused to Told o dis-
cussion.  You are wrong.  Why vou
allow this kind of a tlune ?

SHRT  ZAINUL T'ASHER:1
demand to discussion,

SHRT BITAGWAT ITIA AZAD:
Sir, kindly consider the  request
of the hon, Member o have a dis-
cussion.

DR. SUBRAMANIAM SWA-
MY : T have asked the Minister so
many times. He only grins. He
does not do anything clse.

SHRI ZA!NUIL.  BASHER: T
am demanding a discussion on the
Vaidvalincam Committee  Report.
That report should be laid on the
Table of the House. Weshould discuss
it Mr. Subramaniam Swamy will have
cvery chanceto participate in the
discussion,

DR. SUBRAMANIANM SWAMY*
Don’t bring in extrancous matters,
That is all,
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SHRI ZAINUL BASHER: It is
an extraneous matter.

DR.SUBRAMANIAM SWAMY':
You hold a discussion in Parliament,
Your Government is afraid of holding
a discussion,

SHRI ZAINUL BASHER : I
want to know what action has been
taken oa the Vidyalingain Committee
report, I would like to know whether
that report is going to bz discussed in
this House or not, I would like to know
specifically from the Minister if the
follow-up action oa that report is going
to be initiated,

What about the affair of the Chiel
Minister of Madhya Pradesh ? Every-
body knows. It is published in  the
newspaper that he collected huge
amounts and deposited in a bank in
the foreign countries.

(Interruptions)

MR. DEPUTY-SPEAKER : Come
to the question.

SHRT ATAL BIHARI VAJPAYEE.

He should not inention the name wben
he is not a Member of the House.

MR. DEPUTY-SPEAKER : I
will go through the records. If any-
b dy's name hs bren mentioned who
i ot a Menber of this House, T will
. ¢ through the rccord.

SHRI ZAINUAL BASHER : I
not mentioning the name. The Chief
Minister of Madhya  Pradesh had
deposited Rs. go crores in Nepal,
I wonder why the so called Membars
sitting who are parturbed over the col-
llection of money, have notinitated any
action  when  they were in power,
I am really surprised but I would
like to know from the Finance
Minister whether he is going to probe
the affair of the Chief Minister of Bihar
who has deposited Rs. 4 crores or Rs.
40 lakbs, a huge amount, in a Foreiga
bankin Nepal. What action is going to
be taken.
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SHRIATALBIHARI VAJPAYEEp
Let him not bring the name of Nepal
in this debate,

(Interruptions)

SHRI ZAINUL BASHER : This
affair I would ike to know from
the Finance Minister whether he is
going to institute  any enquiry
regarding these matters. These are
my questions, Don’t mistake me, Tam
not making a speech.

MR, DEPUTY SPEAKER: You
are only putting questions.

SHRI ZAINUL BASHER: What
aboaut the Maharashtra ex-Chief
Minister ?

MR. DEPUTY-SPEAK ER:
Don’t mention the namc of any
person who is not a Member of the
House,

SHRI ZAINUL BASHER: They
have taken the names. Why should
not [

MR. DEPUTY-SPEAKER:

Don™t mention the name.

SHRI ZAINUAL BASHER : Why

not mention the name.

MR. DEPUTY SPEAKER: There
is a rule, If he is not a Member of the
House, you should not mention his
name,

SHRI ZAINUL BASHER: We
are hearing reports about ex-May
of Delhi who has funded a large num-
ber of Trusts and the activities of
Trusts have appeared in the news- -
papers. They indulged in certain mal-
practices. I would like to know whether
the Minister is going to enquire into
those affairs and T have been told that
specific charges have been submitted
to the Government regarding these
things.
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What is going on in West Bengal
and Kerala ? What is the biscuit
scandal in West Bengal ? Tell me all
these things. Crores and  crores  of
money is being collected in West Bengal
for issuing permits, in granting of the
licences, in Food for Work Programme.
They are indulging in lot of malpracti-
ces. (Interruptions)

SHRI SATYA SADHAN CHAK
RABORTY : I am spcakingin sup-
port of the Hor. Member. Yes, you are
correct. This is done by Shri Ghani
Khan Chaudhuri. I supportit. Ghani
Khar Chaudhuri bas done this.

SHRI ZAINUL BASHER : There
is a Communist Minister whose son
is going to be an industrialist. He is
going te establish—I do not know— a
biscuit factory in Durgapur. What
has happened to that ? They are
forgetting all these things. Crores and
crores of rupees are beine  collected.,
I charge theWest Bengal Government
oo (Inlerruptions)

MR. DEPUTY-SPEAKER : Order
pleasc. Mr. Zainul Basher, pleasc
complete your questions.

(Interruptions) ™ *

MR. DEPUTY-SPEAKTI R : Please

do not record these.
( Intcrruptions) **

MR. DEPUTY-SPEAKER: Order
please. Mr. Zainul Basher, please
complete your questions,

SHRI ZAINUL BASHER: They
cannot face the realities
(Interruptions)**

MR. DEPUTY-SPEAKER: Order
leasc. Nothing is being recorded.
Interruptions)**

SHRI ZAINUL BASHER : Crores
of rupees are being collected by the
Chief Minister of Tamil Nadu, your

State, Sir; you know about it better
than I do; Mr. Dhandapani knows it
well. What about crores ol rupees
collected in Tamil Nadu?

SHRI KRISHNA CHANDRA
HALDER (Durgapur): On a point
of order.

MR, DEPUTY-SPEAKER: Un-
der what rule?

SHRI KRISHNA CHANDRA
HALDER: Rule 376. What he has
mentioned is irrelevant te this Callirg
Attention. That should he expunged.
The matter which he has mentioned
and which is not connected with the
Cidl]ing.f\ttcnli(m should be expung
ec

MR, DEPUTY-SPEAKIR : T will
take carc of that. I know the rules.
I am conducting the proceedings of
the House according to the rules.
Thank you for reminding me. The
rules should be followed.

MR. DEPUTY-SPEAKER : Yes,
rules sheuld be followed. We are
ccnducting the House under the Rules,
The rules will be followed. Whatever
you have said, the rules will be follow-
cd.

SHRI ZAINUL BASHER: Sir,
what about Tamil Nadu? You know
better; and My Dhandapani knows
better. Crores of rupees are being
collected by the Chief Minister of
Tamil Nadu and we all know abour
the spirit scandal. The Kerala Govern.
men' is also indulging. Why are
they opposing a Central inquiry
into these matters ?, ., .,
(Interruptions), If they are not guilty
and if they have got a clean conscience
why do they not accept a central

{ Interruptions)
MR. DEPUTY-SPEAKER: We
are notdiscussing all the State Go-

vernments here., | .

(Interruptions)

## Not recorded,
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MR. DEPUTY-SPEAKER: Please
put your question and complete.......

(Interruptions)

MR. DEPUTY-SPEAKER : Order
please. Order please.

SHRI ZAINUL BASHER: I have
a large number of cases here and
T do not want to take the names. They
are unnecessarily getting angry. It
is my public duty. I have been elected
to this August House as they are. And
it is my public duty to ask them and
expose the names of those persons
who have indulged in corrupt prac-
tices whether in the pastor at present, ,
(Interruptions)

MR. DEPUTY-SPEAKER: He is
putting the question to the  Minister,
If he dozs nnt want to reply to anyting
raised, he nced not reply..... .,

‘:frl .’ermf)!iwl\r)

SHRI HARIKESH BAHADUR :
Tamona print oforder under Rule

353.
(Interruptions)

MR. DEPUTY-SPEAKER: That
is all right. You please sit  down.
The hon, Member may compete his
question,

SHRI ZAINUL BASHER: Whv
is Mr. Harikesh Bahadur getting
perturbed ?

MR. DEPUTY-SPEAKER : If you
arc criticised, the next person can
reply. ... ..(Interruptions), I am not
allowing . Mr, Basher, please coms.
plete.. . .. (Interruptions). He is going to
Complete.. . .. (Interruptions) Please sit
down.

SHRI ZAINUL BASHER : Mr,
Harikeshji, why are vou so much
perturbed? T have not taken the
name of Mr. Bahuguna although he
had collected a large sum of
money...... (Interruptions).
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MR. DEPUTY-SPEAKER: You
put your question and complete it.
You have taken more time.

SHRI ZAINUL BASHER : It is
time, Sir. that this thing is brought
here......... (Interruptions) .

SHRI SOMNATH CHATTER-
JEE: Is there anything relevant in
hig snesch, Sir 2., ... (Intzrruptions)

MR DEPUTY-SPEAKER: Please
complete., .../ Puerruptions’, Order
please, He is eonpleting, Pleass sit
down. Dot soil it fusther. .

SHRT ZAINUL BASITER: For

the last one an'l a Tl vears

SHRTSATY A SADHAN CHA-
KRABORTY: Oa o print of arder,
Sir.

MR DEPUTY-SPEAKER: ;13

comoleting his  questiom.

SITRT ZATNUIL DASHER: We

have hren liteadny, Siv, peiently
whre they spoke, hat they do oot
have the patience when we speak.. ..,

{(Interrruplions)

MR, DEPUTY-SPEAKER: Itis
for the Minister to replv—relevant or
wrelevant, Yon are not to replv.
He will reply.

(Interruption s)

MR, DEPUTY-SPEAKER: Hon,
Mcmbers, please, how much tme
are we tiking? He takes 20 minutes,
Anather member takes 25 minutes
and yet another member takes 35
minuntes.. . ..., (Interruptions). 1If we
conduct the House according to the
Rules, nothing will hapj')ml ...... that
1s the difficulty.. ... .| (Interruptions)It
is his right. He has come inthe ballot.
Mr. Basher, you complete vour ques=
tion, All of you pleasc sit down. He is
going to complete his questions, This
is a calling attention.
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SHRI HARIKESH BAHADUR:

r05€.

MR. DEPUTY-SPEAKER: Your
name is not here, I am not permitting
you. Don’t record.

(Interruptions)**

I am not permitting vou. Don’t
waste the time of the House,

SHRI ZAINUL BASHER : For
the past 13 vears they were lonking
for a scandal. They were not finding
any scandal with the Go,ernment.
(Interruptions)  Now they are coming
with  Antulay’s alfairs,

MR.  DEPUTY-SPEAKER :
Please sit down.
{Interr ptiong) **

Dont record. Onlvy  his  speech
will g0 on record. Please complete
your question.

SHRI 7ZAINUL BASHER: My

question is |

MR. DEPUTY-SPEARER: Or.
der, order. Please put’vour questions,

SHRI ZAINUL BASHER: T amn

coming to the questions. Sir, mv
question 1s ¢ whether  Government
is going to enquire the sources of
money., .,

MR DEPUTY-SPEAKER : Or-
der please. T know the rules. T shall
conduct the House aceording o
rules. [ am the custadian of the Ruales.
I shall conduct according to rales.
Mr, Basher you continue,

SHRI ZAINUL BASHER: 1|
want to know whether Gavernment
i3 going  to enquire, ., {Inter.
suptions) I hope the Finance Mini-
ster i3 hearing me. I want to
know whether Government is going
to enquire the sources of mmey
which has come to all the trusts
founded and managed by the leaders

.

of all the political parties including
the kisan trusts, Deen Dayal Upadh«
yay Trust; my other questions are:

Whether Government is ging to
take note of Vaidvalingam Committee
Report ? What action is taken in this
regard ? Whether  Government
is going to enquire about the sources
of monev collected bv Mr. Saklecha,
ex-Chief Minister of Madhya Pradesh
which he deposited in a bank in a
forcign country. (Inferruptions)

AN HON. MEMBER: Why do

you allow?

MR. DEPUTY-SPEAKER: If it
15 not relevant the Minister will not
reply. Everybody speaks relevancy.

Now put your question. You are
now hungary,

SHRI ZAINUI. BASHER : I
want to know whether Government is
going to examine collection of Charan
Singh Kisan Rallv  futerruptions)

MR. DFEPUTY-SPEARKER: If

this is relevent, he will reply.

SHRI ZAINUL  BASHER :

Whether action has been taken in

the matter or whether proceedings

under the Income-"Tax Art have been
initiated or not; whether Government
is gring to exanune the monev recei-
ved by the Deen Daval Updhyay
Institute and wsed for the political
purpose ?

MR, DEPUTY-SPEAKER: Now
the Minister will reply.

SHR] R. VENKATARAMAN; Mr. De-
puty.Speaker, Sir, I think the hon.
Member, Shri Basher is qualified to
become a DMinister. He gave more
information than putting any questions.
It is the right o privilege of a Mem-
ber to put questions and the Minister®;
duty to answer it. He gave a lot in-
formation. It is not fair for me to deal
with all the matters which he has

**Not recorded.
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raised ag this is a matter concerning
one partiuclar subject on which the
calling attention notice has been given,
If he wants, it i the right of any hon.
Member to put any question in a pro-
per way. He must follow the proced-
ure. And we will collect the infor-
mation and give it, So far as this is
concerned, ag I have said repeatedly,
there has been no mis-conduct or any-
thing wrong in this procedure. That is
what 1 have repeated,

MR. DEPUTY-SPEAKER: Mr. Chat-
lerjee, as Chairman you know the pro.
cedure. If it is unparliamentary it will
not go on record. Order Order plea-
se, Nothing without my permission
will go on record, Shri Rashid
Masood.

Wi T WER ¢ (AgrTage) -
afamat & Hrefl 1 21a FiEy
afeat #1 %% & 7 WdT e

feedY whiaz argm, & 5@ g9 @0
ar A AF AwEE A wroar f&
WS F IR K AW AWIT T 0F
RIETTO AFHT AT TW AR AT Al
g @ ooeer &) wa% mafas
T wfge wfer odw & qgafas
i ATAT @Y AT Iows o el
& fao gardierzE @ar fzar smA.
g1 o fafasY o1 ag wem @ar
30 A e A WA g waw
AFF N FT R E I A AT

& Fur g7

fecdt #fiwe w1gs, Fax §oF
fr & wrf ez e wg, & 3w
vfaq= qrat #1919 T Ta7 FIEAT
1\ 7 7 FEar Argar g fw §
feam 72 &1 #mw Ol 3w
fhaa & s mr @ f&ogwd 77
T Tt a5 § fevifez famr
# agr qr 49« ¥ A omng
AT AT wigE &1 FEThT A @
@ q =w T {m owk G0 AR

gz gf ad ¢ A 7 gedrw
3 EF1 (ewaETN) 3T ST WIGET
astfi@dY & wafwe ae o o sgar
HMFA AT FEA—ag AE FAw

RIYaT agT ¢ foredersr & argang
ara FgAr Fifgw  ¥EfE %o oF
qrfargz & ¥wmL € | oAl AEY
f@ oF am Az gaEr 9y f@ar
fafaeze & 7't 8y zas1 g faar
ag fagran swam ¥ &A@

(m1geva)  gErTT @I TR =M
gz 2 fo &l vem e fan 57 & wAF
fao @& & FsEas @EsT IPET
wiar gweer far wmr g ok Em
fealua s zav 3 A=A T 9 A
AgtTEr 8) IFE &g =ra 3 B
qfa smar  &@TEl § ama W
famr wramar f& g wmaT & fam
ddare 7@l §) wfFo swa) @
arzay foq sar & f& ama Ty
7L (sggura) § WIS T T
vaqde #1 f@ @ U @ waa
F & am ad & 3\ 7 fwaw
gfezzr amdr o s fafaeze ot
¥, .. (smama) ZoT7 @z fafazet
UTga aa HAT FI (6T qTA W
FErfr o egndas & fe agt
W gaFy f& wifew & s mdr a1
FEzZ T F..  (wmEwmA) oz
ot am wE & a1 wrsae fefres
FIFE  aATT, 53,000 A #WE
FFrzdAl & ST 21.670 2A
#Hee WU ¥ 4 | owar?

T EA WE & % 3g |
iz ¥ ofoe fem g & ag fFa
fea ouf o frA fea & #1
fae o & vk 3w A feasr faser
dar agqw frar mr 3—m am
Tt oy warg) T U am @
ear T w1 B fefasdy @0 wem

wErwT AT & AT AE gET @
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T4l F-—FANE aF AT AT —

AXFMaEefa a vus &
A f& 78z Naq gr § &2 aadqe
77 a4 @ &) ¢a faafady & &
zeared &EaT fa gfeas dma s
#r S BFwA (415) & IAFIA [|W
.

“Whatever, by deceiving any per-
son, fraudulently or dishonestly in-
cludes the person so deceived to deli-
ver any property to any person, or

to consent that any person, shall re-
tain any

property...and which act
or omission causes or is likely to
cause damage or harm to that per-
son in body, mind reputation or pro-

perty, is said to “cheat”, A dishonest

concealment of facts is a deception
within the meaning of this section.’

gRI} a7y Args o1 A% fafaee §
Tgls nad fafRezd 1 o adr afw
9T TRHAAS AEl AT W17 IWE1 IR
wAaTEHT W var f¥ g ot X @ a7
wadsz g zer gt @ § 1 fAge
AN HIEd F INT FiTa AFIAT 97
F7a, a.fgm ifema memgn @
famm an) @Ftgarar 199 ™ 97
qaifgar s ot 3@ fa #ar a2
IR AR 2 @ Mg W A
Wy fez o #1 FarswT

Regarding Indira Gandhi Pratibha

to certain Maharashtra Trusts (CA)
@ wrs AN g@E AR Y oF ary FAW ... (saEmiA) .. .
fafarzz &1 faad) fa faswrer fear & At 1 E-ifedt  wege

argg ¥ 953 ora faar 1 SF §w
A qfems A7 *r Fzr A FaE)
frean #7 faur s3gamzd 21 gar
67024 FHIZTAT | 5¥Y  awE @
qEz @ WS gAr| wEw Fadl
gt f& o &z w1 & feeay fim
28 ®0 ¢ ag srefra &1 faa w@rar
¢ UF ¥ Fe$7 125 ®o 1 war)
™M SHIT IR suqT  qran ¥
fgarg & (mar) fsa =0 &y fear
AT IFAM AL, (ewmauTy) |
A 125 Fo AFTT FTAT W™F( A
e feidsz @ f@ar wart

ZA¥T aTE UEwgE ¥ My QA
gur &, ... (zmama) ...

MR, DEPUTY-SPEAKER: This has

already been decalt with and he has
replied also.

ot YA WY wEIIT F 0EH)-
g7 1 ToEEls  § TEARrd g
I3 &1 80 FASl TEmE fTehw
¥ 77 fou, mar #m@lT giw T
3 7a Frm ooar femr mr @ oan
gt Yegr wmr 2, T gEre fofares
AT FAWMOA | TH K 25 @
dze AN & Fafzs a7 w9 @
g oA f®ar v @ ar Ad

Pratisthan the Government of Maha-

fqar mar &1 figx 1 3@ feafasr

rashira requires your cheque positive- g A I i"l’!‘{ﬁ"ﬂ Q§ gq a‘
ly. gant OF fear mar aifFs sqer a

ot i 97 @ A & 13d%z wE
qEArZ FY ATH ¥ 4 AlF F1 T
W fFar war & ar a@ fEar
@ & w@E warar fxady o) gHE
9% ft frgq d8 foo or 548 @
IFF1 FA-oTESA ¥ ¥ fafarzd &
Bla a7 o fafaree o wegy W

2T 95T &) #@wm ¥ fyamr 4r
¢ §F | ¥W  ATE A Sw Ay
F1 T AF anr @ fadr ¥ gwaier
faar o fdft & % wree fear
™ AT A T@T TIET ¥ IwA
Wz 3 warr 957 fqar | #Ew
wiew Tl @ Wy g | ow qar
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[ e ]
sfa drex ¥ fgag 3 foar mam
120 fafeaq ez ot agr @
sreFwA 9r, ¥ fgarg 3 12 @@
Fo 19 feefarsr 3 foar a7 §
ar 7df faar mar R 7@ @
e FaAA? L. (sTEETA). .
ag A ¥ HA a®w A AGT A
gt s fasm, fras sa@ F f9g
qe7¥z A Gm AFC FAM
wAr &1 S wraraefesy ¥ Ff 39
3 wq frar mar Frasy feqme
21 AM@ Go Y F1 IAF AL H
g0 ft @R g 9T | g
¥ A ¢ TR ArEEfear amr
i, ... (3ramy) ... TIF IW
ard ferey 210 M F7020 A FA1T
73 frr #Td) 3% Tz & o
ar A/zT FT WA TZAT F
25-7-81 % Tn FzT frar mar §
aac gLz A fag o oaEx
2 2. ng f®7 617/1005/73. =-
811 IT ¥ A7 AT faeq 1 Far
M g % mT Av IIRT Y IR
gzt iy fefz 50 #re9a aw@
a fenfaz 70 M1 zx Awmifes
3 feer o2 frg § 3w 7371 ag
2 5 17 z8m ® 3T TET AN A
feaia a¢ amr g o fggera #
fgezat &1 Foaf, A a77A B TIIAT
oL 134T0 F ATAT AT AW ag
TVUITIR AT F1T I X A A
I 97 AT A
... (o9FETR)**

i5 hrs

MR. DEPUTY-SPEAKER: Do not
~eH 1IN jeym 3dasxe Sumgilue piosal

heed Masood says .

st TR REA : A SF AT
¥ 7o fo T mrge ¥ afE A
Fffs 3 qAaawA & IR FT W
gewr wifgg) wdt as FEwA F
FEm ¥ ST 91 HfFEw wE
ar & fa wre ag IfwWE gaewE
2, a1 IAF! WAFWA FT AW T
fedoz frar srar & wi w2 959
ferg @ Nferg #1 AW aATTIA A
fedre fEar stomry s s ag
WAANZ 30 HTA B gHEAA A AT
fzz wiv wammm 7 FewA 931 T2
7d1 8, e & am o7 Hiw gEaan
T AT 9T qZ AL H AGTA TR
FOT T BN WAL ITA MFARZ HATE
zazdl wxageAl F fAg grfr, &
fag = 0% ® | @A FATHAT T
SAAT AT, T MT 37 T fag
gz wrdr Az & Aw fefreee d
az A7 #T fza. @ fr gw gfe
TFETI FT AT FT @ & W AT
ERIERCIECAR EI . C (1§ IR
T aw gfFn ¥ ar #§ g adl
AN N U MIIZT AR F OFAT
A1 AT FmA g, M F{Fo,
afpr agt o ¥ gfaa awae
T 3, IT F AT AT A3 ¥
qFX | AIRER F ST wATR AN,
37 ¥ gfex arat & gammEAr o
nfaat aag 7gt fgrg e 78
g ok 77 T Fga A fag wrEad
¥ AFAATT ATEAT F aMAT R
afpa sraaw a7 ok Tfow F@
A ¥ 33 7t fergwfeam @
FATAT 1 W ag Az f@ oo
7 frra et ) oasr feAr w
ot q@tfzama & afew ez 7o
3 ofer fr fegeaam ¥ fog ok
AAFAAT ¥ AF q@r A | W@
fegma & o a o, o ard

**Not recorded.
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us LAz Wor Bz § f5 owa
daAr o fgeg Wi HamwETA A
FFHT AZ RGN HI FEAA
gaAqd § @ 3R Fdara wfgg
19 *1 1 2z Afgn froag vz
Tiqra & AlFpq qaawrT g #7739
F1 XJIAT A(O, T THET qgez Ay

FAT £1 % A qAFIq T AT 7

9 F) Ta77 73 FTar 1 3 TifF4r
Fr 772 3 w9 fzgrgeam ¥ fgeg
AT GAAA1A AN AIATT T T @
qtr gz M farg-mammia w1 oaz-
q0T 5, 73 'F'f’ﬂrrq' T A FT r"mu
ﬂﬁ'?%"?‘ﬂ??’f*zﬁr " fae
7 F AT A AT T F

TiAEAT & wiAT AY Zrw A XA,
afaeai F1 %% 7 wrEdf aan

arg ot Ff T 97 fFegEaaa w
RTAT WEY &, SifF zw oadf 57
7

BT H 0B ANT 7@ 70 F |
w1gd, 7 7% fARET uGAE TEreEa
" oFF T4 a7, gfew wEgT 589
T W TETE R AT AT AF AT
78 &7 AT 1T A RIEOSTOA,
frer, =3 otz oy A 03 frgq azz
g @ fr asge A & Ak oq
frea g7z § 1 fu Arege < 7
27 1 a5 1§ 797 & A faroad
AFAE A3 AN @ 7

I3 M ¥ Far v oam F
7 frozagen ¥ =Aa § 3AF
AT AITT | FW AT 1A AT HAT
# 7 msga arga 7 it o e
wfassra ez &7 uR e 7.

T AT 7 L (sraamw)

o snfes Argewe @i ;o st
Toor fag #r &9t ¥a  grIn A

certain Maharashtra Trusts (CA)

T q4 MG, AT &7 Ay
T Y WL g 7 w¥Ar ¥ 7
(Taeerr)

MR. DEPUTY-SPEAKER: Mr.
Massod, please put the Question.

(Interruption) Order, please. He is
puting the question,

St mifew wgwm ot 2 g
Tor fag #r it 8 &3, . ..
(g7aerra)

SHRI H. K. L. BHAGAT: I am

on g very important point of oraer.
(Interruptions)

MR. DEPUTY-SPEAKER: Things
happen op all the sides. Some time
back it was your turn It ig all right.
We have tp manage.

st T AT : #T AF AR
agr & far £1F o1 1w o ofefaa
WEFT AZN 2, B3 F &7 HEAT -
frsms Aafndt & #1 3ar 2z arg
goFa 7!

Dtylee) Cymeen 3ady  y2]

gles 5 ella 8 e 5 Ll

RO & oen Key oS el
S ol e T T L
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factsis a deception within the meaning
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MR. DEPUTY SPEAKER: Mr.
Masood, please  put  the question

roov ) Ovder, please. He is
putting the question,
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SHRI H.K.L. BHAGAT : 1 am

on a very important point of order.
{Interruptions)

MR. DEPUTY-SPEAKER : Things
happenonall thesides. Some time it
was your turn. Itis all right. We have
to manage.
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SHRI H.K.L.BHAGAT : (East
Delhi) Before the Minister speaks I
have an important point of order.

~ MR. DEPUTY-SPEAKER : Plcase
listen: the Minister is going to reply.

SHRI H.K.L. BHAGAT : Before
he answers that, I must say this on a
very unportant point of order, under
rule 353. (Interruptions) Sir, you have
very rightly said that you are the custo-
dian of rules, and this House has to run
under the rules. I have absolutely no

intention, through this point of order, -

Lo i_ntcrt'frc in this debate. But I am
raising this. A very very bad prece-
dent is being set in this House. Rule
353 SZIYS:

““No allegation of a defamatory or
incriminatory nature. . . |
(Interruptions)

Mr, Rasheed Masood and another
hon. Member quoted sec jons of the
Penal Code. They asked fir registration
ofa case. They made allegations of
an incriminatory nature, which arc
strictly forbidden under rule 353. You
read it, Sir, and give o clear 1 uling.
If anybody feels. . | (Intorreptions) the
machinery of criminal law can he
set in motion by anvbody. There is
no bar. (Interruptions) 1 ask Mr. Masood
togoand invoke the court of law uvder
rule 353.

Sir, you please read it and give
vour clear ruling. Picase give a ruling. . .
(Interruption;) if these allezations can
be made; if they cannot be made,
they must go off the record. Itis a
very dangerous precedent,

MR. DEPUTY-SPEAKER: Mr.
Bhagat, I will go through the records,
and if T see that rule 353 has heen

infringed in any way, in any manner, ~

I will take care of it. (Interruptions) Now
the Minister will reply.

SHRI SATYASADHAN
CHAKRABORTY: Was he conscious
atthat timeor sleeping ? (Interruption.)

L

§
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SHRI R. VENKATARAMAN :
Mr. Deputy Speaker, Sir, in the dust
and din which was created I could
only hear a few points and I will
ans wer those points. The first was: why
was the allocation reduced ? Do you
’know that the Supreme Court has up-
held the issue of Bearer Bonds today ?
(Interruptions) The court delivered the
judgment. (Interruptions)

SHRI P. SHIVSHANKAR : For
the sake of Mr. Sommnath he had
siad. (Interruptions)

MR. DEPUTY-SPEAKER : I
thinl Mr. Somnath Chatterjee did not
argue against the case,

‘Interruptions)

SHRISOMNATH CHATTER]JEE:
They are protecting them.,

SHRI R. VENKATARAMAN

I have already explained in my ans-
wer to Shri Shejwalkar that there has
been short fall of coment production
in 1979-80 and as a result of that, in
1980-81, there has been a reduction
allocation. T admitted that and said
thatitwasavery difficultsituation and
it had been cut to all the States pro
ratz,; and in that process, the Mahara-
shtra city has also suffered. But to say
that the supply has been reduced only
for this purpose or with a malicious
intention of creating black marketing
is totally unsustained by the factsof the
case. The second thing which he said
is this . I could only gather; I am not
sure whether hesaid this. The cement
was allotted to the Trust. No cement
was allotted to the Trust. I can assure
you....

(Interruptios)

That is all right. I am sorry. |
will withdraw it. Then he said that
actually the allocation was made by
the high powered committee of the
State Government which makes
allocation with regard to Bombay
contruction and they made the allo-
cation. CM isnota member the Chief
Minister of tra. is not a
member of that committee. The Min-
ister of Revenue is the Chairman of
<f the committes. There are officials

on the committec. They made thi:
allocation, Then my friend also read
somthing about Section 415 of the
Penal Cade. I think he wanted to [re-
fresh his m=mory about the Szction
which he must have rcad long ago.
It has no bsaring on the subject.

MR. DEPUTY-SPEAKER: I
Think he is not practising now.

SHRI R. VENKATARAM \AN:
there is a telegram in which he says
that the Government of Mahrashtra
was interested. But this telegram
was issued not either by the Governe
ment ol Mihrashtra or Trust or any=
hody, but by the Maharshtra Cooper=
ative Federation: and it has siid that
money should be paid. It dues not
menn that the Government has said
orthatany trust hassaid. (Int-rruptions)
Actually, yvou please read the tele-
gram. It doss not say that the
Government had said. In fact,
the telegram was issued by the
Cooperative Federation. It does not
apply to this; this is not correct.

The hon. mamberalso had refer-
ed to alcohol. Though, as [ said, this
is not a subject which is within this
purview, still because people had
raised it, [ would like to me=ntion the
position. The production of alcohol
in Maharashtra isof the order of 1220
lakh bulklitres. Out of this, 80 per.
cent is allotted for industrial
purposes and 20 per cent for the per«
pase of potable use. This has been
given to everybody according to
the rules framed by the Department.
No rule has bheen violated. There
has not been any instance of any
complaint from anybody that the
rules have been violated. Therefore
to say that there has been any mal-
practice in this matteris notatall sus-
tained. That is all I have to say.

MR.  DEPUTY-SPEAKER &
Mr. “Sunil Maitra;
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SHRI SUNIL MAITRA :
( Calcutia North  East ) :
I am very sorry to begin my speech
with  some introductory remarks.
Irrclevantly and unnecessarily the
Government of West Bengal has
been dragged in. But what have
vou done ? So far as your members
are concerned, they abide by no
instructions of your leaders. You
brought  charges cof cerruptions
against the Government of West
Bengal, Again, vycur Giani  Zail
Singh  while intervening in the
debate on the No-Confidence Motion
in the last session was on record stat-
ing that” communists are the most
honest,...”  (Interruptions) 1 am
telling you, in the words of the
Home Minister. (Interruptions)” .. the
communists are the most  honest
and sccular  (Imterruptions) people.
This is what your Heme Minister
Giani Zail Singh has said. (Interrus

ptions)

SHRI

the charges

ZAINUI, BASHER Let
be erquired.

SHRI SUNII. MAITRA : It
does not be in vour nmouth in this
House  to sit in judgement. (Intere
riptions) We do not sustain oursclves
on compassion or doles meted out
by the mdustrialists, hoarders and
profiteers and  (Interruptions).

MR. DEPUTY-SPEAKER
This is suflicient. You have replied.

SHRI SUNIL MAITRA : A
mandate to rule in this country
has become a licence to plunder and
loot and today you said so may

irrelevant things. Remember
(Interruptions).
MR. DEFUTY-SPFAKER :

Mr. Maitra do not see Mr. Zainul
Basher.

S$HRI SUNIL MAITRA : You
allowed him.

. MR. DEPUTY-SPEAKER :
Everybody it allowed. 1 “am allow-
ing you.

SHRI SUNIL MAITRA : 1
am referring to the ex-Ambassador
of U.S.A.to Delhi. I do not know how
many of you have heard his name, His
name happens to be Patrick Daniel
Moinhin. He has written a book.
The name of the book is a Dangerous
Place. In the Indian edition at
page 42 you will come across this :
Mr. Moinhin says, ([Interruption)
“When I was appointed. . (Interrup-
tions)>*. ... 1 was a little bit afraid.
Whe T went to Delhi, as Ambassa-
dor of the U.S.A, the first order I
gave to the Embassy was to dig up
the record and to submit a report
to me on the number of occasions
when had to intervene in
the internal politics of India. The
first occasion when we intervened
was when  Communists were likely
to be clected  to power in Kerala,
And on the second occasion, , . ([nfer-
ruptions)

SHRI C.M. STEPHEN
I rise on a point of order.  ([nterrup-
tions) '

MR. DEPUTY-SPEAKER
I am not allowing anybody.

(Interruptions)
MR. DEPUTY-SPEAKER :
Heisona pointoforder. I have not

allowed anybody. Pleasc sit down.
He is on a point of order.

(Interruptions)

MR.
What is your point of order ?

(Interruptions)

DEPUTY-SPEAKER :
sit down. He is already

MR.
Please
on his Jegs.

(Interruptions)

MR. DEPUTY-SPEAKER ¢
No, no, no. I do not allow. Yes,
Mr. Stephen, what is your point
of order.

(Interruptions)

DEPUTY-SPEAKER :

a

|
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MR. DEPUTY-SPEAKER :
Mr. Chakraborty, you are a pro-
fessor. I should not teach you. He
has raised a point of order. Please
sit down. Let us hear his point of
order.

(Interruptions)

SHRI C.M. STEPHEN : T am
rising on a point of grder. The
subject is such that it has multi-
faceted aspects. Althoygh some of
my friends are not strictly within
the limit and are going out of the
limit, we are bearing it, knowing
that it has certain aspects and we
must not strictly limit it within the
rules. (Interruptions). T am not going
to  be  brow-beaten. Sir, you
know the subject of the calling
attention. I can underctand people
saving something  even a little
outside it. But jumping on to
Mr.  Moynihan’s  book, ex-Am-
bassador’s  hook, Kerala elections
which  took place ten vears ago,
cte--these things do not come,
anywhere near the purview of the
matter now before the House. Not
that we are afraid of it. (Interrup-
tions). There is a limit beyond which
we are not prapared to bear it. Not
that we are afraid of Mr. Moynihan ;
not that we are afraid of the alle~
gations made in his book. That
was the subject-matter in this House
last  session. There is a limit tgo
everything. (Interruplions).

MR. DEPUTY-SPEAKFER
T would request hon. members to
stick to the subject and strictly
follow the rules.

SHRI SUNIL MAITRA ¢ I
will not name anyone. I am a
gentleman.

SHRI CM. STEPHEN ¢ 1
know he is a gentleman ; he I
know, he is not a lady. Madam,
you remain within the limit!

to certain Maharashtra Trusts (CA)

MR. DEPUTY-SPEAKER !
It is going to be 3.30 Mr. Maitra,
please continue,

SHRI SUNIL MAITRA : When
he wrote this book, there were two
occasions,

MR. DEPUTY-SPEAKER @
Say something connected with the
subject.

SHRI RASHEED MASOOD :
Why did you not ohject at that
time, when he was speaking  ([nfer=
ruptions).

MR. DEPUTY-SPEAKTR
The next  Speaker rt‘pl'-,-d to that.
That was with regard to corruption.
Here it is not with regard to corru-
ption. Pleasc  take your seat,

SHRI SUNIL MAITRA : ®*

MR. DLEPUTY-SPLAKER
Please don’t bring in  extraneous
things. These arc all very had. 1
am very sorry. No ; no. Don’t
bring in all those things, Tt is
nothing conniected  with  this,
Don’t  talk about parties. Nobody
has talked about parties, You can
only talk about the Government,
Den’t talk about parties;
No; I  will not allew  anye
thing about any party. It will not
go on record. Please sit down all
of you. Please ~ charging in this
august House that somehody gets
money from America and somebody
gets money from Russia—this is not

.

MR. DEPUTY-SPEAKER : I
would very much appeal to the hon:
Members not to mention about any
political party getting money from
anywhere, Otherwise, our democracy
will become a laughing stock:
Don't bee too much political and
expose our country to the interna-

**Expunged as ordered by the chair.
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[Mr. Deputy Speaker]

tional world. I am so sorry. We
should never expose our country
to the international world. Please
do not mention those things.

(Interruptions)

MR. DEPUTY-SPEAKER
Pleasc  continue. Are you going
to continue or not ? All of you
may please sit down. Mr. Maitra
only  should speak.

(Interruptions)

MR. DEPUTY-SPEAKER : I
am not  allowing anybody.

(Inteerruptions)

MR. DEPUTY-SPEAKER : 1
will not allow. Mr. Maitra, you
may  continue. All of you may
sit down.

(Interruptions)

MR. DEPUTY-SPEAKER : I
will not allow. I will allow only
Mr. Maitra. Mr. Mhitra, vou can
spcak.

(Interruptions)

MR. DEPUTY-SPEAKER : I
will not allow charging anybody,
this party or that party and expasing
our country, This is very bad.

(Interruptions)

MR. DEPUTY-SPEAKER
All of you may please sit down.
Mr. Maitra. may speak.

(Interruptions)

MR. DEPUTY-SPEAKER : 1
will not allow. Please sit down.
Nothing will go on record other
than Mr.  Maitra’s speech,

(Interruptions)**

MR. DEPUTY-SPEAKER: It is
going to be 3.30. I am going to
adjourn the House by 3.30. Plcase
sit down.

(Interruptions)

MR. DEPUTY-SPEAKER :
Please sit down. Yes, Mr, Maitra, you
may continue,

SHRI SUNIL MAITRA: Sir
the hon, Finance Minister said that
since the Chief Minister of Maharash-
tra had denied the fact of acceptance
of the money, it is the tradition of
this House to accept such a statcment,
But the cenvention that the Ruling
Parw hzs built up in this country is
just the oppo ite.  Numerous ques-
tions have been raised, there is a
strong public opinion.

(Interruptions)

AN HON. MEMBER : What about
foreign money?

© SHRI SUNIL MAITRA: Yes, L
am coming to that. The Ruling Party,
the party which is ruling, in this
year of grace 1981 . ... (Interruptions)
Early this year the Ruling Party held

«a Kisan rally .. (Interruptions), It

was the Ministers here who had collec
ted money from business houses. . .,
(Interruplions). Here is a paper which
I will read. (Interruptions). I will give it
to the press.

(Interruptions)

MR. DEPUTY-SPEAKER: Are
you talking on the Calling Attention ?
What is that? Are you dealing with
the Calling Attention ?

(Interruptions)

+ MR. DEPUTY-SPEAKER: What
is that paper you arc going to read?

(Interruptions)

** Not recorded.
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MR. DEPUTY SPEAKER :
Please listen. Mr. Maitra, what is
that you are going to read?

SHRI SUNIL MAITRA: I am
reading this document.

MR. DEPUTY SPEAKER: You
can place it on the Table of the House,
You must take my permission, then
Oll:ly you can read it . I will not allow
that.

SHRI SUNIL MAITRA: Why

you don’t allow?

MR. DEPUTY SPEAKER: You
may place it on the Talbe of this
House. I will not allow it to be read
here. You must place it on the Table
of the House. I will not allow, It
will not go on record.

(Interruptions)**

MR. DEPUTY SPEAKER: You
must place it on the Table of this
House. Then only with my permission
you can read it. Or else you cannot
read that. I will not allow,

SHRI SATYASADHAN CHA.
RABORTY: The hon. Member is
only quoting.

MR. DEPUTY SPEARER: He
must take my permisssion and place
it on the Table of this House, I
will not allow him to read,

(Intcrruptions),

MR, DEPUTY SPEAXLR: On
Calling Attention, you cannot quote
all the docwnents and everything,
Nothing like that. T have to be very
strict, (Interruptions)On Calling Atten-
tion you cannot quote; you cannot
read some manuscript and all those
things (Interruptions). I will now allow
you.
Mr. Maitra, if you want to put
any question, you can put, Otherwise,
I will not allow you: I will ask
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you to sit down. (Inerruptions) T will
not allow you to read that. Even if
you wait for the whole day, I will not
allow you to read that. (Interruptions)
On Calling Atiention, I will not allow
any documents to be read here, It is
not a discussion. You must first place
it on the Table of the House and take
my permission. Then only I will allow
it to be read here. (Interruptions) AU
this will not go on record,

(Interruptions)**

On Calling Attention you cannot read
any document and all that, I will not
allow it. I do not want any document
to be read here.

PROF. MADHU DANDAVATE:
On a point of order Sir, (Inlerruptions)

MR. DEPUTY SPEAKER: He is
on a point of order.

They do not want to raisc a point
of order. ... (Interruptions)

You must take my permission to rcad
it, You must take my permission, He
is quoting. He has read a document,
I asked him why he is reading and
from where. He did not tell me, I
asked him from where he is reading.
He never replied to me,

PROF. MADHU DANDAVATE:
In this House from the first Lok Sabha
to tke this Lok Sabha a number of
times in the debates quotations have
been given from the documents. And
if anybody. ..

(Interruptions)

MR.DEPUTY SPEAKER: I am
not going to allow, If he places it on
the Table, I willallow him. My prob-
lem is, that he should placeitonthe
Table. Iwillallow. I do not know
from where he is quoting.

(Interruptions)

** Not recorded.
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[MR. Deputy Speaker]

I will conduct the House according
to the Rules.

SOME HON. MEMBERS: De-
puty Speaker Zindabad.

PROF. MADHU DANDAVATE.
I am on a point of order.

MR.DEPUTY SPEAKER:I have
already said that the document which
he wants shall have to be placed on
the Table of the House. I will not
allow it or he must have taken my
previous permission for reading the
document,

PROF, MADHU DANDAVATE:
Before you give your ruling. ..
(Interruptions)

MR, DEPUTY SPEAKER: T as-
ked Mr. Maitra from where he was
reading, He did not tell me, from
where he wis reading, T do not allow
unless itis placed on the Table of the
House, | will not allow hin.

PROY, MADHU DANDAVATE:
Is a point of order to be laid on the
Table of the House,

MR. DEPUTY SPEAKLER: Any
document.

PROF. MADHU DANDAVATI:
Is it your opinin tkat if I have to
raise a point of order, I have to lay
it on the Table of the House?

MR. DEPUTY-SPLAKER: T am
not a Professor, [ have been a student
of a Profussor onlv. My final decision
I have given,

PROF. NMADHU DANDAVATE:

I am raisiug on a point of order,

MR. DEPUTY SPEAKER:
have given mwv decision. It is final.
It cannot be questioned by any Mem-
ber of the Jlouse.

(Interruptions)

MR. DEPUTY SPEARKER:
Members are preventing. I am not
preventing. All the Members please
sit down. I will not allow you.
Let them take their seats, Then I will
allow your point of order.

PROF. MADHU DANDAVATE:

I will formulate my point of order.

MR. DEPUTY SPEAKER: Let
all those Members take their seats,
Then only I will allow you, not when
they are a standing like this; that is
not proper.

PROF. MADHU DANDAVATE:

You request them, Sir,

MR DEPUTY SPEAKER: I  have
requested You can also regnest,

SHRI SAMAR MUKHERJEE
(Howrah) : You allowad all others to
read. ..

MR, DEPU LY SPEAKER @ No.
SHRI SAMAR MUKHERJER:

When the Finance Minister replied, he
gave (uotalions. My Shejwalkar — also
tead oat. But yon are preveating him.

MR DEPUTY SPEAKER: 1 asked
Mo Sunil Maitra Tron which  docu-
ment he was readineg and wanted to
quate. He did not wive me a proper
reply. (Interruptions)  Therefore, T said
that, before he could read froam  that
document, he must place it on the Table
of the TIouse or he should have taken my
permission.. Fven now he can tell me
from where he was quoting that and he is
also goi:lg o guote.

SHIKTD  SUNITL.  MAITRA: I am
guating from a document of the Go-
vernment of India

MR DEPUTY  SPEAKER:  You
must place it on the Table of the House.
Then T will aliow van., T will scrutinise
and then permit you  (Interruptions)

PROF MADIIU  DANDAVATE:

You shiould allow him to read it

SHRI SANMAR MUKHERJEE:
You have allowed all others to read
You cannot object only to his reading

MR, DEPUTY SPEAKER: T have
not allowed anybedy. (Interrupiions)
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When I asked Mr. Sunil Maitra from
where he was quoting he did not
give a proper reply.

PROF. MADHU DANDA-
VATE: Iwillquote aninstance from
this debate.  When the Calling
Attention motion was going on..
( Interruptions) T am formulating the
point of order. ...

MR. DEPUTY SPEAKER :
On the request made by Mr. Samar
Mukherjee, T am allowing him....

SHRI MALLIK ARJUN : Waat

is the ruling ?

MR. DEPUTY SPEAKER :
['hat document is from Governmant
of India. I asked him fromn which
drcument he was gquating and he
has said that it is from a Govern-
ment of Tndia docament.  Therefore
I hava said that T have allowed him.

" THE MINISTER OF COMMU-
NICATIONS (SHRI C. M. STL-
PHEN) @ We are entitled to know
waat that docament 15, You can
give any ruling, Bt what T want to
say s that the position vou took
What 1
am submteing is that the quzition
whetheritis a public docmnt or
not. ...

DLEPUTY-DPEAKER

G wernmeaent

MR.
He says it is [romn a
* of India publication.

SHRI C. M. STEPHEN I do
know whether itis a public dacument
nrnot., ..

MR. DEPUTY-SPEAKER: AIr.
Stephan I have rzqussted him to
place it on the Table of the House.
First when I acked Mr. Sunil Maitra
he was not gaod cnough or gracious
cnough to tell me from where he was

SEPTEMBER 2, 1081 income-tax exemptions 398
to certain Maharashtra Trusts (CANR

quoting. Therefore I said fyou
cannot quote it unless you place it
on the Table of the House and take
my prior permission’. Now Mr,
Maitra says .hatitis a Government
of India document. I*i*isa Govern-
men' of India document it is a public
docament. I have, therefore, said that
he can quote from it. (Interruptions)
After quoting from it, Mr Sunil
Maitra shall place it on the Table
of the House.

SHRI R. VENKATARAMAN:
“ou should look at it and find out
before he quotes.. ..

(Interruptions)

SHRI C. M, STEPHEN : Sir, I
am not speaking in the air. Merely to
say thatitisa Government of India
docum-=nt would not make it a public
documeznt, There is a difference bet-
ween a Government  documeznt and
a public document. A Goveryment
documeni can bzsomething-clse than
a pablic documsznt, Hereis quotation
from Shakdher “TChe point ig that
normally a membear s not expected
to spring a surpriscot the Speaker,
the House and the Goverament by
quotiag froma documncut which isnnt
pabiic .7

SHRI K., P, UNNIKRISH-

NAN That s abyrit  sceret
dozun=nts.
SHRI C., M. STEPHEN : “~“In

fairaess to all and n aecceordance
with parliamentary coventions heis
cxpaeted  ta inform the  Speaker
i aclvance so that i~ is i a paskion to
deal with the mtter 00 th= {loor of
the ouse wien it is raised, I this
requirement is not complicd with...,
{(Interraptionsy 1T this requirement
is not complicd with, the Spcaker
may stop the Memher fron quoting
from such docaments and ask him
to make available 1o the Chair a copy
before he may he allow=d ty prozzed
with any quotatioa thereof.”

S5, what I wanted to submit is
that the ruling you gave was perfectly
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[SHRI C. M. STEPHEN]

on all fours with the nrecedents which
have got acceptance ‘n ‘he parlia-
mentary procedures. The point is :
whether itis a public document or not
1 have not got an answer to that,
1 have been told that it is a Govern-
ment of India document, but merely
because it is a Government of India
document, it does not become a public
document. It hasto be a jpublc do-
cument and then he has got a right
to quotc and, when he quotes, we
have gota right to demand that it be

laced on the Table of the House,

ut before he quotes the conventions
demand—you must know the conven-
tions—that you must be satisfied. Sir,
this is a matter which does not con-
cern you only.  The poinu is that the
Government has got a right to know
in advance what the document is,
so that they may be able to answer
to that, They have no right to
spring a document on the Government
and ask the government to make a
reply to that, This is not permitted.
It is against all conventions. You
will have to satisfy yourself that the
document is quotable and notice must
come to us so that we may know
a}?:m it and give a orooer reply to
that,

MR. DEPUTY-SPEAKER : Mr,
Maitra, he has raised a point of order
« - « o\Interruptions) Please listen. If your
conscience feels that it is not a proper
document or something like that which
may create confusion, you cannot
spring it on the Minister and get a
reply to that... (Interruptions)

MR, DEPUTY-SPEAKER
What is the document ? I want to

know.. . [Interruptions) What is the
document ?

SHRI SUNIL MAITRA : Sir,
this is dated

*#27th April 1981, It says:

SEPTEMBER 2, 1981 income-tax exemptions 400
.certain Maharashtra Trusts (CA)

MR. DEPUTY-SPEAKER :
This I do notallow.... (Interrup-
tions) I do not allow it... This will
not be placed on the Table of the
House.. . (Interruptions)

SHRI SATYASADHAN CHA-
KRABORTY : Under what rule

you are not permitting ?

MR, DEPUTY-SPEAKER :
Are you going to put any question or
not ? .. Pleasedon’t dothat. Don't

read it. I am not allowing you to
read.. .

(Interruptions)

SHRI SAMAR MUKHER]JEE:
It is related this subject.

MR. DEPUTY-SPEAKER : You
may place it on the Table of the
House, Let me first scrutinise
it and then I will allow...
(Interruptions) It will not go on 1ecord,
Mr. Maitra, are you going to put
any question ? Then put your ques-
tion.

-
I am notfallowing you to read that
document. Please put }'uur‘qucstions.

SHRI SUNIL MAITRA : I
have read the document. (Interrup-
tions)

MR. DEPUTY-SPEAKER
You cannot quote, you must first
lay it on the table of the House.
After scrutiny we will see, I am
allowing you to read. Iamallowing
you to put the questions to the Mi-
nister. It is already late. (Interrup-
tions) Pleasesit down. Mr. Maitra,
You put your questions.

SHRI SUNIL MAITRA : Be-
cause the Chief Minister denied the
acceptance of this money from the
business organisations, we cannot
accept the statement. Your party
is in the habit of seeking donations
from the business houses for political

**Not recorded

-
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purposes. (Interruptions) Now I am
putting certain  question to the
Finance Minister.

(1) What was the date when the
Trust was registered ?

(2) What was the exact date when
this Trust applied for the exem-
ption from the Income-tax De-
partment?

(3) What exactly or what precisely
was the date when the exemp-
tion was granted to this trust ?

(4) Whatis the usual time taken by
the Income-tax authorities
to grant exemptions to such
registered trusts ?

(5) Inthe year 1981, did the Com-
missioner  of Income-tax,
Bombay receive any other
application for  exemption
from the operation of the
income-tax laws ? If so,
in how many months or how
many days the cases of these
registercd trusts were disposed
of ?

(6) **

(7) Isitafactthat the Chief Minis-

ter gave 6,000 bags of cement

to one particular M.L.A. of
Maharashtra ?

Isitnotafact that the Central
Molasses Board (Interruptions)
decided that  Maharashtra
State  Government  would
supply the industrial alcohol
to the states ? (Interruplions)

(8)

MR. DEPUTY-SPEAKER :
Tris for the Minister to reply.

SHRI SUNIL MAITRA: Is it
not afact that 65 lakhs litres of in-
dustrial alcohol should be distri-
buted by the State of Maharashtra
to other States ? Ifso,] wantto
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knowhow much of industrial alechnl
was distributed and to how many
States ? What was the quantity
distributed ? Pleaseletus know that
statewise.

SHRI K.P. UNNIKRISH-
NAN : One paise per 'itre ?

SHRI SUNIL MAITRA :
Sinoe the indsutrial alcohol was in
short supply,thiscommodity now has
to be imported from abroad. If so,
then the question of forcigh exchange
involvement comes. If our country is
self-sufficient in industrial alcohol is
not the action on the partof the Ma-
harashtra Chief Minister affecting
our foreign exchange reserves ?

My last but one question is how
does the Finance Minister expect that
the sick units would be in a position
to donate to the Chiefl Minister’s
Fund ? Jagdamba, Nasik Palse and
Panjara-Kan etc, all these doner
units are sick units. (Interruptions)

Sir, the Finance
that the telegram was not sent at
the behest of the Government,
But, Sir, whatis the language of the
telegram. I quote :

Minister said .

«Ref. regarding Indira Gandhi
Pratibha Pratishthan donation,
Government of Maharashtra
requires your cheques, ., "

What is meant by ‘require’ ?  Was
it not a directive or an instruction
of the Government of Maharashtra
the non-compliance of which would
land these units into  trouble ?

16 hrs.

THE DEPUTY
IN THE MINISTRY OF FIN-
ANCE  (SHRI MAGANBHALI
BAROT) : Sir, as regards the dates)
although the Finance  Minister
has already given the dates yet I wi'l
again give. This particular Fund

MINISTER

**Expunged as ordered by the

chair.
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[Shri Maganbhai Barot]

was constituted on  18-10-1980,
The date of registration with the
Charity Commissioner js 20-10-1980.
The date of application for regis-
tration under Section 12 of Co-
mmissioner of Income Tax Act is
20-11-1980. The date on which re-
gistration was granted by the Com-
missioner of Income Tax is 25-11-
1980. The date on which applica-
tion was made for -exemption
u/s 8o Gis 25-11-1980 and the date
on which exemption u’s 80 G was
given is 25-11-180. The period for
which it is granted is from 18-10-1680
to g1-12-1980 (Interruptions)

Sir, as the Finanee Minister said
Income-Tax authorities are receivaing
such application s under  Section
8o G evervday and in a number
of cases they have been  granted
immediately.  (Interruptions)

There are instances where such
permissions are granted  forthwith,

Then, Sir, about aleohn! the
auestion has already been answered
‘T'he Calline Attention is about esse-
ntial commazlities and as the Lon.
Finance Minister said alcohol is not
an essential commndity ifa separate
question is asked about the contri-
butions by the distillers and the al-
cohol industry the reply shall be
given,

The last point made was about the
telegram and the sick wnits. 1 have
already explained this. It was 2
telegraun from the Sugar Federaion
which cousists of all the (fuu})(:r"uiw:
Sugar Factories ol Alaharashira
and this was sent to cach and cvery
member  1ucluding the  Jagatamhba
Sugar Mill which is also a sugar
factory. There iz one news item
today which savs this:—

“The Maharasthra Janata Party
President  Shrei Rajaram  Bapu
Patil has today stated that re-
garding the contributions made
by these Sugar Cooperative
Factories of  Naharasthra for
Indira Pratibha Pratishthan, we

to certain Maharashtra Trustg (CAN

are the supportes of this, we have
supported this and there is no
point of quesioning these contri-
butions or asking for any refund
or anything like that. .

I think I have answered all the
questions.

16.03 hrs.

The Lok Sabha adjourned for Lunch
tll thirly minutes past Sixteen of the
Clock

The Lok Sabha reassembled, after lunchs
at thirtysix mintes past Sixteen af the
Clock

[SHRI SOMNATH CHATTERJEE in the
Chair)

PETITION RE. RESTORATION
OF SANGLI-MIRA]J - AND
NANDRE MADHAVNAGAR-
NEW SANGLI RAILWAY LINK

SHRI R.K. MHALGI (Thame):
I beg to present a petition singed by
Shiri Ramesh K. Kulkarni and others
yezarding restoration of Sangli-Miraj
and  Nandre Madhavnager-New
Sagh railway link.

DEMANDS FOR SUPPLEMEN-
TARY GRAXNTS  (GENERAL),
1981-82

THE DEPUTY MINISTER IN
THIL. MINISTRY OF TFINANCE
(SHRI MAGANBHAI BAROT):
I beg to present a staterdent (Hindi
and Lnglish versions) showing Sup-
plementary  Demands for Grants in
respect of the Budget (General) for
1981-B2,



